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. BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL ©)

------------------

Register Page No. R, Date. 221119

ORIGINAL APPLICATION NO. 140/2019

Sangarsh Samiti
Applicant

Versus
State of Rajasthan

Respondents

COMPLIANCE REPORT OF THIS HON’BLE TRIBUNAL
ORDER DATED 27.03.2019, ON BEHALF OF
RAJASTHAN STATE POLLUTION CONTROL BOARD.

[, Niraj Sharma S/o Shri Bhagwati Prasad Sharma, aged about
45 years, at present working as Regional Officer, Rajasthan State
Pollution Control Board, Sikar (Raj.) do, hereby submits the

compliance report as follows:-

1)  That the Hon'ble Tribunal by order dated 27.03.2019 directed

as follows:-

Allegation in this letter, which has been treated as an
application, is that 35 stone crushers are being illegally

" operated in Moda Pahad area within the municipal limits
§ of Jhunjhunu Municipal Council, within 1.5 km of the
é‘ habitation and within the prohibited range from National

Sg Highway and State Highway. Their operation is causing
g_‘ F  lot of pollution to the environment and the inhabitants.
N &
E"; ff Let the Rajasthan State Pollution Control Board
£., (RSPCB) and the Jurisdictional SDM look into the matter,

take appropriate action in accordance with law and
Jurnish a factual and action taken report in the matter
AT T ESdithia one month by e-mail at ngt.filingagmail.com.
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The Nodal Agency will be the RSPCB for coordination and
Entered At Senal No..... g L lL

compliance.
Register PageNo. B0, Date. &

2) That for compliance of this Hon’ble Tribunal order the State
Board vide office order dated 14.10.2019 has constituted three
teams for inspection of all the 34 disputed stone crushers. The

~~._Photo copy of the office order dated 14.10.2019 is annexed

”
\‘ m
/ £ 3

h rewith and marked as Annexure-R/1. It is pertinent to

rv;;”

,!Eentlon here that the Hon’ble Tribunal by order dated
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4 '\,‘«27.03.2019 has observed that 35 illegal stone crushers are
O

being illegally operated in Moda Pahad area. However, it is
submitted that the officials of the State Board have inspected
the disputed area and there are 34 stone crushers instead of
35.

3) That the State Board vide letter dated 14.10.2019 has also
directed the Sub-Divisional Magistrate, Jhunjhunu to provide a
clear point wise factual report of all 35 stone crushers regarding
(i) distance from habitation (ii) distance from National Highway

& State Highway (iii) land conversion status of all disputed

%‘ crushers (iv) location of these stone crushers on revenue khasra
é’ maps, on or before 22.10.2019. The photo copy of the letter
;% ~ dated 14.10.2019 is annexed herewith and marked as
T §

i= ¥  Annexure-R/2.

<ot . |

alc It is submitted that the Sub-Divisional Magistrate,
Sy

Jhunjunu vide letter dated 20.11.2019 submitted the details as

AT T bEdrectedDvide letter dated 14.10.2019. The photo copy of the
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SDM letter dated 14.10.2019 is annexed herewith and marked
EnteredAtSersalNo.....?:ﬂ..?..ﬂ.

as Annexure-R/3. :
Register Page No. Q0. Date.

That the teams of the officials of the State Board have inspected
all the 34 disputed stone crushers on 16.10.2019 and
17.10.2019 and submitted their inspection reports. On the
basis of deficiencies observed during the inspection in each
case, the State Board has issued show cause notices dated
21.11.2019 for intended revocation of consent: intended
directions for closure and imposition of environment
compensation to all the 34 stone crushers directing them to
submit reply by 10.12.2019. The photo copy of the show cause
notices dated 21.11.2019 alongwith list of all the 34 stone
crushers are annexed herewith and marked as Annexure-R/4
(Coll.). Further action would be taken against all the stone
crushers in accordance with law and the final action taken
report would be submitted at the earliest to this Hon’ble
Tribunal.

That in the light of submissions made herein above, it is

requested that the compliance report may kindly be taken on

record.

(Neeraj Sharma)
Regional Officer, RSPCB, Sikar
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2 —=——=  RAJASTHAN STATE POLL'U'EI@NW@ON’L‘R@ . BOARD
o T % = 4, Institutional Area, Jhalana Doongri, qu ur.
o s i 4 Phone: 5101871, 101872, EAPBX: 5158500, 5159699 AX: 515969497
Office Order
Hon'ble National Gieen Tribunal, New Delhi has passed order dated
27.03.2019 (Copy enclosed) in Original Application No. 140/2019 Mahendra Saini,
President, Moda Pahad Sangharsh Samiti Vs State of Rajasthan & Ors. inter-alia as
follows:- <>
’ “Alleg aation in this leiter, which has been treated as an application, is that 35

““Wone crushers are being illegally operated in Moda ‘Pahad area within the
waricipal limits of Jhunjhunu Municipal Council, within 1.5 km of the habitation
and within the prohibited range from National Highway and State Highway. Their
& ‘operation is causing lot of pollution to the enviropment nml the inhabitants.

“ . " Let the Rajasthan State Pollution Control Bbm‘d (RSPCB) and the
R % - Jurisdictional SDM look into the matter, take appmprm(?‘ ic tz___on in accordance with
J law and furnish a factual and action taken report in the matter within one month by
e-mail at ngt filing@gmail.com. The Nodal Agency will be the RSPCB for
coordination and compliance.” To ensure compliance of the directions passed by

the Hon'ble Tribunal three teams ie. Team A, Team B and Team C are hereby
constituted, consisting of officials mentioned hereinbelow. Shri Sanjay Kothari,
Regional Ofticer, RSPCB; Jaipur (South) is hereby made incharge/co-ordinator of all
the three teams and submit the compiled inspection inspection Teport on or before
21.10.2019. The teams shall inspect the impugned 35 stone crushers and put up
: inspection reports with documentary and photographic evidence (o the team incharge.
Team A '
- 1. Shri Arvind Agarwal, AEE 2.Shri Akhtar Parvez, JSO 3. Shri Manoj Mcena, JSO
Team B
I Shri Pradecp Asnani, AEE 2.Shri Ravi Tiwari, JEE 3. Shri Vimal Poswal, JSO
cozNeam BB = :

1. Shri Anil Agarwal, AEE 2.Shri Ankur Pathak, JEE 3;.Shﬁ?ﬁmyan-ﬁhoon JSO

(Shatlaja Deval) OI(__
Membet Secretary

No. F-10(274 )/ RPCB/Legal/NGT/ T3} ~ 393 Date: \ Ly} 0<19
Enclosed-As Above
Copy to following for information and necessary action:-

" 1. District Collector, Jhunjhunu with the request to direct the SDM & Tehsildar
g ‘.'--; colicerned 10 remain present along with the survey team during the survey to
e be conducted by the above teams.
e ' 2. Regional Offjcer, RSPCB, Sikar to remain present with the above teams with
s all relevant records.
b 3. . GIC (Administration), RSPCB with the direction to provide loglsucs lo the

.sbovc {Eams.
4. Above team members. RSPCRB.

Member Secretary ) ¢
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JoReE wsg yewer  fAEmer Aved
RAJASTHAN STATE POLLUTION CONTROL BOARD

4. Institutional Area, Jhalana Doongri, Jaipur.
Phone: 5101871, 5101872, EAPBX: 5159600, 5159699 FAX: 5159694-97

NGT-MATTER
MOST URGENT

No.F.10274) NG T/Legal/RPCB/ 33 6.3 8o Dated : Th-16-19

N

Sub Divisional Magistrate,
Jhunjhunu.

Sub.:- Compliance of Hon'ble NGT order dated 27.03.2019 in Original Application
14072019 Mahendra Saini, President, Moda Pahad, Sangarsh Samiti Vs State of
Rajasthan & Others before the Principal Bench Hon'ble NGT, New Delhi.

Sir,

With reference to above subjected matter it is to inform that the Hon’ble Tribunal
has passed order dated 27.03.2019 (Copy enclosed for rcady reference) inter-alia as
follows:-

“Allesation in this letter, which has been treated as an application, is that 35 stone
criushers are being illegally operated in Moda Pahad area within the municipal lmits of
Jhwijhaenn Municipal Council, within 1.5 km of the habitation and within the prohibited
range from National Highway end State Highway. Their operation is causing lot of
polluiion to the environment and tirg inhabitants.

Let the Rajasthan State Pollution Control Board (RSPCB) and the Jurisdictional
SDM look into the matter, take uppropriate action in accordance with law and Surnish a
factual and action taken report in the matter within one month by e-mail at

ngt filing@giail.com. The Nodul Agency will be the RSPCB for coordination and
complignee....

© o Needless 1o say that ovder of National Green Tribunal is binding as a decree of
Court and non-compliance is actionable by way of punitive action including prosecution, in
terms of the National Green Tribunal Act, 2010.”

It is therefore, for the compliance of the above order you are hereby directed to
provide a clear point wise factual report of all 35 stone crushers as follows:
(i) distance from habitation (ii) distance from National Highway & Statc Highway (iii)
land conversion status of all disputed crushérs (iv) location of these stone crushers on
revenue khasra maps, on or before 22.10.2019, so that the compiled ATR may be
submitted betore NGT. The mater is listed for hearing on 25.11.2019.
: Yours sincerely,

(Shailaja Deval) g
Member Secretary
Encl: As above . . .

Copy to Disirict Collector, Jhunjhunu with the request to direct the SDM & Tehsildar to

prepare the factual report. %S
* Mem ? r Secretary 9|

-
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Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004

Phone : 0141-5159699, 5159600 e-mail : member-secretary@rpcb.nic.in

Regd. Post
No.: SCMG&DS/(GEN-84)/ RPCB/ Vol-ll/ £, 7,9 _ 4 3y Date: .2 |7 /=7 9
M’s. India Stone Crusher, :
Khasra No. 618, (Old Khasra no: 217), Moda Pahar,
Tehsil and District:Jhunjhnu,Rajasthan.

Sub.:- Show Cause Notice for intended revocation of Consent to operate under section 21/22 of
the Air (Prevention and Control of Pollution) Act, 1981 and intended directions of
closure under section 31A of the Air Act, 1981 and imposition of Env. Compensation in
respect of your stone crusher plant located at Khasra No. 618, (Old Khasra no: 217),
Moda Pahar, Tehsil and District:Jhunjhnu,Rajasthan.

Ref.:- (i) Consent to operate issued to your aforesaid unit vide Board letter dated 09/02/2018.
(ii) Inspection of the unit carried-out by the Board’s officials on 16/10/2019.

Sir,

1. Whereas the Air (Prevention and Control of Pollution) Act, 1981 (Hereinafier called as the
“Air Act”) came in to force in whole of the State of Rajasthan w.e.f. 16.06.1981;

2. And whereas the'said Air Act was enacted to provide for the prevention & control of Air
pollution and for the maintaining and restoring the wholesomeness of air.

3. And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter
called as the “Board”) has been conferred powers to take such steps as are necessary for the
prevention control & abatement of air pollution.

4. And whereas industry is being operated in name and style of M/s. India Stone
Crusher,(herein after called as the “Industry”) at Khasra No. 618, (Old Khasra no: 217),
Moda Pahar, Tehsil and District:Jhunjhnu,Rajasthan and engaged in production of Stone
Grit & Dust,

5. And whereas last consent to operate under the Air Act for Stone Grit & Dust was granted
vide Board’s letter dated 09/02/2018 with validity up-to 30/06/2022 subject to conditions
mentioned therein. 3 ' '

6. And whereas, the industry was inspected by the officials of the State Board on 16/10/2019
and following non-compliances were observed:

a. That the details regarding legal source of raw material not provided and log-book
regarding procurement of the raw material not maintained.
That the log-book of water consumption not maintained.
Water spray arrangement at the Jaw crusher, Granulator, Vibrating Screen not provided.
Height of the wind breaking walls between the belt conveyors was in-adequate,
Mechanical chute/hopper at the transfer points not provided except dust conveyor.
Boundary-wall ‘was not provided at back side of the plant and height of boundary-wall
was in-adequate.
g- Sign board showing name of stone crusher not provided

™o ae o

7. And whereas, you have failed to comply with the provisions of the Board’s guideline dated
05.06.2018 issued for the Stone crusher units.




Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004

Phone : 0141-5159699, 5159600 e-mail : member-secretary@rpcb.nic.in

8. And whereas, you have failed to comply with the conditions of consent to operate’ granted
under the provisions of the Air Act Act. i

9. And whereas, the State Board may, in exercise of the powers conferred upon it under the
provisions of section 31A of the Air Act, 1981 and in performance of its functions under
the Act, issue any directions in writing to any person, officer or any authority and such
person, officer or authority shall be bound to comply with such directions which includes
the power to direct:- '

* The closure, prohibition or regulation of any industry, operation or process.
* Stoppage or regulation of the supply of electricity or water or any other service.
¢ Impose Environment Compensation on the basis of “Polluter Pays Principal”.

In view of above, this show cause notice is being issued as to why the consent to
operate referred above be not revoked and direction for closure under section 31(A) of the
Air Act be not issued against the industry and why Environment Compensation may not be
imposed on you for damaging the environment by your irresponsible actions. . If you have
any objection against intended revocation of consent to operate and intended closure direction,
you may submit your reply to this office along with a copy to Regional Office of the Board at
Sikar by 10.12.2019 failing which the action mentioned above shall be taken without any further
notice. :

This bears the approval of competent authority

Yours Sincerely,

(Shailja Deval)
Member Secretary
a

—

Copy to following for information and necessary action:-
I. Regional Office, Rajasthan State Pollution Control Board, Sikar.

2. Master File (Moda-Pahar/NGT Matter). M
: mog

(K.C.Gupta)
GIC (Mines and SCMGDS)
e Y -

/

-



Rajasthan State Pollution Control Board sl
Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004

Phone :0141-5159699,5159604 e-mail : memmr-sgg_ ;em@gpgb.nic.in

Toll Free Help Line No. : 18001806127 Ext. 7

Regd. Post |
No.: SCMG&DS/(GEN-84)/ RPCBY/ Vol-Il/ £, 2, £ ko DATE: 2 1)V ]20'9

M/S Raj Stone Crusher .
Moda Pahar, Tehsil & District Jhunjhunu.

Sub.:- Show Cause Notice for intended revocation of Consent to operate under section 21/22 of
the Air (Prevention and Control of Pollution) Act, 1981 and intended directions of
closure under section 31A of the Air Act, 1981 and imposition of Env. Compensation in
respect of your stone crusher plant located at Moda Pahar, Tehsil & District Jhunjhunu.

Ref.:- (i) Consent to operate issued to your aforesaid unit vide Board letter dated 06/07/2017.
(i) Inspection of the unit carried-out by the Board’s officials on 16/10/2019.

Sir,

—

Whereas the Air (Prevention and Control of Pollution) Act, 1981 (Hereinafter called as the

“Air Act™) came in to force in whole of the State of Rajasthan w.e.f, 16.06.198 1:

2. And whereas the said Air Act was enacted to provide for the prevention & control of Ajr
pollution and for the maintaining and restoring the wholesomeness of air.

3. And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter
called as the “Board”) has been conferred powers to take such steps as are necessary for the
prevention control & abatement of air pollution.

4. And whereas industry is being operated in name and style of M/s. Raj Stone
Crusher,(herein after called as the “Industry”) at Moda Pahar, Tehsil & District Jhunjhunu
and engaged in production of Stone Grit & Dust,

5. And whereas last consent to operate under the Air Act for Stone Grit & Dust was granted
vide Board’s letter dated 06/07/2017 with validity up-to 31/03/2022 subject to conditions
mentioned therein.

6. And whereas, the industry was inspected by the officials of the State Board on 16/10/2019

and following non-compliances were observed:

That you have not applied for the C.G.W.A. permission.
That you have not maintained log book for water consumption

¢. That the details regarding legal source of raw material not provided and log-book
regarding procurement of the raw material not maintained.

d. Water spray arrangement at the Jaw crusher, Granu!ator,Vibrating Screen not found
adequate and Water Spray arrangement not provided at the transfer points.

e. Wind breaking walls between the belt conveyors not found adequate height.

f. Transfer point of all conveyors are not covered

s p

7. And whereas, you have failed to comply with the provisions of the Board’s guideline dated
05.06.2018 issued for the Stone crusher units.

8. And whereas, the you have failed to comply with the conditions_of consent to operate
granted under the provisions of the Ajr Act Act.



9. And whereas, the State Board may, in exercise of the powers conferred upon it under the
provisions of section 31A of the Air Act, 1981 and in performance of its functions under
the Act, issue any directions in writing to any person, officer or any authority and such
person, officer or authority shall be bound to comply with such directions which includes
the power to direct:-

e The closure, prohibition or regulation of any industry, operation or process.
» Stoppage or regulation of the supply of electricity or water or any other service.
« Impose Environment Compensation on the basis of “Polluter Pays Principal™.

In view of above, this show cause notice is being issued as to why the consent to
operate referred above be not revoked and direction for closure under section 31(A) of the
Air Act be not issued against the industry and why Environment Compensation may not be
imposed on you for damaging the environment by your irresponsible actions. . If you have
any objection against intended revocation of consent to operate and intended closure direction,
you may submit your reply to this office along with a copy to Regional Office of the Board at
Sikar by 10/12/2019 failing which the action mentioned above shall be taken without any further
notice. !

This bears the approval of competent authority

Yours Sincerely,

(Shatlja Deval)
Member'Secretary ,, /
s

Copy to following for information and necessary action:-
1. Regional Office,Rajasthan State Pollution Control Board,Sikar.

2. Master File (Moda-Pahar/NGT Matter).
(&.(a‘:&r

GIC (Mines and SCMGDS)

e



Rajasthan State Pollution Control Board
Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004

Phone :0141-5159699,5159604 e-mail : member-secretary@rpcb.nic.in

Toll Free Help Line No. : 18001806127 Ext. 7

| Regd. Post :
No.: SCMG&DS/(GEN-84)/ RPCB/ Vol-11/ (8 -G40 DATE: 2] ! !;}poif)

M/S Rajat Stone Crusher Co.,
Hamiri Road, Moda Pahar, Tehsil & District Jhunjhunu.

Sub.:- Show Cause Notice for intended revocation of Consent to operate under section 21/22 of
the Air (Prevention and Control of Pollution) Act, 1981 and intended directions of
closure under section 31A of the Air Act, 1981 and imposition of Env. Compensation in
respect of your stone crusher plant located at Hamiri Road, Moda Pahar, Tehsil &
District Jhunjhunu,

Ref.:- (i) Consent to operate issued to your aforesaid unit vide Board letter dated 27/02/2018.
(ii) Inspection of the unit carried-out by the Board's officials on 16/10/2019.

Sir,

1. Whereas the Air (Prevention and Control of Pollution) Act, 1981 (Hereinafter called as the “Air
Act”) came in to force in whole of the State of Rajasthan w.e.f. 16.06.1981;

2. And whereas the said Air Act was enacted to provide for the prevention & control of Air pollution
and for the maintaining and restoring the wholesomeness of air.

3. And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter called as
the “Board”) has been conferred powers 1o take such Steps as are necessary for the prevention
control & abatement of air pollution.

4. And whereas industry is being operated in name and style of M/S Rajat Stone Crusher
Co.,(herein after called as the “Industry™) at Hamiri Road, Moda Pahar, Tehsil & District
Jhunjhunu and engaged in production of Stone Grit & Dust.

5. And whereas last consent to operate under the Air Act for Stone Grit & Dust was granted vide
Board's letter dated 27/02/2018 with validity up-to 28/02/2023 subject to conditions mentioned
therein.

6. And whereas, the industry was inspected by the officials of the State Board on 16/10/2019 and

following non-compliances were observed:

That you have not maintained log book for water consumption

That the details regarding legal source of raw material not provided and log-book

regarding procurement of the raw material not maintained.

Walter spray arrangement not provided at the Jaw crusher

Wind breaking walls between the belt conveyors not found adequate.

Mechanical chute/hopper not provided at the transfer point of conveyor.

M-sand plant of capacity 50 TPH was found operational without prior CTE and CTO

from State Board.

&P

™o oo

7. And whereas, you have failed to comply with the provisions of the Board’s guideline dated
05.06.2018 issued for the Stone crusher units.

8. And whereas, the you have failed to comply with the conditions of consent to operate granted under
the provisions of the Air Act Act.



®» &

9. And whereas, the State Board may, in exercise of the powers conferred upon it under the provisions
of section 31A of the Air Act, 1981 and in performance of its functions under the Act, issue any
directions in writing to any person, officer or any authority and such person, officer or authority
shall be bound to comply with such directions which includes the power to direct:-

* The closure, prohibition or regulation of any industry, operation or process.
* Stoppage or regulation of the supply of electricity or water or any other service,
* Impose Environment Compensation on the basis of “Polluter Pays Principal”.

In view of above, this show cause notice is being issued as to why the consent to operate
referred above be not revoked and direction for closure under section 31(A) of the Air Act be not
issued against the industry and why Environment Compensation may not be imposed on you for
damaging the environment by your irresponsible actions. . If you have any objection against intended
revocation of consent to operate and intended closure direction, you may submit your reply to this office
along with a copy to Regional Office of the Board at Sikar by 10/12/2019 failing which the action
mentioned above shall be taken without any further notice.

This bears the approval of competent authority

Yours Sincerely,

(Shailja Deval)
Member Secretary
O(
Copy to following for information and necessary action:-
I Regional Office,Rajasthan State Pollution Control Board,Sikar.
2. Master File (Moda-Pahar/NGT Matter), M
(K.C.Guptay
GIC (Mines and SCMGDS)

=X ol
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Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone :0141-5159699,5159604 e-mail : member-secretary@rpcb.nic.in
Toll Free Help Line No : 18001806127 Ext. 7
Regd. Post
No.. SCMG&DS/(GEN-84)/ RPCB/ Vol-Il ¢ 1)1 —~6U 2 DATE: 241120619

M/s Panchvati Stone Crusher,
Moda Pahar, Hamiri Road,
Tehsil & District-Jhunjhunu.

Sub.:- Show Cause Notice for intended revocation of Consent to operate under section 2122 of
the Air (Prevention and Control of Pollution) Act. 1981 and intended directions of
closure under section 31A of the Air Act, 1981 and imposition of" Env. Compensation in
respect of your stone crusher plant located at Moda Pahar. Hamiri Road. Iehsil and
District:Jhunjhnu.Rajasthan v

Ref.:- (1) Consent to operate issued to vour aforesaid unit vide Board letter dated 17.06.2016.
(ii) Inspection of the unit carried-out by the Board's officials on 15/10/2019

Sir.
. Whereas the Air (Prevention and Control of Pollution) Act. 1981 (Hereinafler called as the “Air
Act”™) came in to force in whole of the State of Rajasthan w.e.f. 16.06.1981:

2. And whereas the said Air Act was enacted to provide for the prevention & control of” Air pollution
and for the maintaining and restoring the wholesomeness of air
3. And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafier called as

the “Board™) has been conferred powers to tahe such steps as are necessary for the prevention
control & abatement of air pollution.

4. And whereas indusiry is being operated in name and stvle of M/s. Panchvati Stone
Crusher,(herein after called as the “Indusiry”) ai Moda Pahar, Hamiri Road, Tehsil and
District:Jhunjhnu,Rajasthan and engaged in production of Stone Grit & Dust,

5. And whereas last consent to operate under the Air Act for Stone Grit & Dust was granted vide
Board’s letter dated 17.06.2016 with validity up-to 31/05/2021 subject 1o conditions mentioned
therein.

6. And whereas, the industry was inspected by the officials of the State Board on 15/10/2019 and
following non-compliances were observed:

a. That you have not applied for the C.G.W.A. permission.

b. That no meter was provided at water well and no log book for water consumption
provided.

¢. That the Jaw crusher and Vibrating Screen were not fully covered.

d. Mechanical chute‘hopper at the transfer points not provided.

¢.  Boundary-wall around the unit’s premises at two and half side was not provided.

f.  Adequate plantation was not provided.



7. And whereas. you have failed to comply with the provisions of the Board’s guideline dated

05.06.2018 issued for the Stone crusher units.

8. And whereas, the you have failed 10 comply with the conditions of consent to operate granted under

the provisions of the Air Act Act.

9. And whereas, the State Board may. in exercise of the powers conferred upon it under the provisions
of section 31A of the Air Act. 1981 and in performance of its functions under the Act, issue any
directions in writing to any person, officer or any authority and such person. officer or authority
shall be bound to comply with such directions which includes the.power to direct -

e The closure, prohibition or regulation of any industry, operation or process.

o Stoppage or regulation of the supply of electricity or water or any other service.

o Impose Environment Compensation on the basis of “Polluters Pays Principal ™

In view of above, this show cause notice is being issued as to why the consent to operate
referred above be not revoked and direction for closure under section 31{A) of the Air Act be not
issued against the industry and why Environment Compensation may not be imposed on you for
damaging the environment by your irresponsible actions.  If you have any objection against intended
revocation of consent to operate and intended closure direction. you may submit your reply 1o this office
along with a copy to Regional Office of the Board at Sikar by date 10.12.2019 failing which the action

mentioned above shall be laken without any further notice.

This bears the approval of competent authority

Copy to following for information and necessary action:-

1. Regional Office,Rajasthan State Polution Control Board.Sikar.

2. Master File (Moda-Pahar/NGT Matter).

Yours Sincerely.

alia Deval)

Membeér Secretany

e

(&.( Gupta)

GIC (Mines and SCMGDS)
Ol =T A

my__



© &

Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone :0141-5159699,5159604 e-mail : member-secretary@rpcb.nic.in

Toll Free Help Line No. ; 18001806127 Ext. 7

- Regd. Post
No.: SCMG&DS/(GEN-84)/ RPCB/ Vol-I G YY — &Y & DATE: 21)11}2019

M/S Pawan Stone Crushing co.
Kh. No. 93, Hamiri Road, Moda Pahar,
Tehsil & District Jhunjhunu.

Sub.:- Show Cause Notice for intended revocation of Consent to operate under section 21/22 of
the Air (Prevention and Control of Pollution) Act, 1981 and intended directions of
closure under section 31A of the Air Act, 1981 and imposition of Env. Compensation in
respect of your, stone crusher plant located at Kh. No. 93, Hamiri Road, Moda Pahar, ,
Tehsil & District Jhunjhunu

Ref.:- (i) Consent to operate issued to your aforesaid unit vide Board letter dated 26/06/2018 .

(i) Inspection of the unit carried-out by the Board's officials on 16/10/2019.

Sir,

1. Whereas the Air (Prevention and Control of Pollution) Act, 1981 (Hereinafter called as the “Air
Act”) came in to force in whole of the State of Rajasthan w.e.f. 16.06.1981;

2. And whereas the said Air Act was enacted to provide for the prevention & control of Air pollution
and for the maintaining and restoring the wholesomeness of air.

3. And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter called as
the “Board”) has been conferred powers to take such steps as are necessary for the prevention
control & abatement of air pollution.

4. And whereas industry is being operated in name and style of M/S Pawan Stone Crushing
co,(herein after called as the “Industry”) at Kh. No. 93, Hamiri Road, Moda Pahar, , Tehsil &
District Jhunjhunu and engaged in production of Stone Grit & Dust,

5. And whereas last consent to operate under the Air Act for Stone Grit & Dust was granted vide
Board’s letter dated 26/06/2018 Wwith validity up-to 31/05/2023 subject to conditions mentioned
therein.

6. And whereas, the industry was inspected by the officials of the State Board on 16/10/2019 and
reported closed, however you have not intimated State Board regarding closure of unit.

7. And whereas, you have not provided adequate pollution control measures as per Board’s guideline
dated 05/06/2018 for the Stone Crusher.

8. And whereas, the you have failed to comply with the conditions of consent to operate granted under
the provisions of the Air Act.

9. And whereas, the State Board may, in exercise of the powers conferred upon it under the provisions
of section 31A of the Air Act, 1981 and in performance of its functions under the Act, issue any
directions in writing to any person, officer or any authority and such person, officer or authority
shall be bound to comply with such directions which includes the power to direct:-

¢ The closure, prohibition or regulation of any industry, operation or process.
* Stoppage or regulation of the supply of electricity or water or any other service.
* Impose Environment Compensation on the basis of “Polluter Pays Principal”.
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In view of above, this show cause notice is being issued as to why the consent to operate
referred above be not revoked and direction for closure under section 31(A) of the Air Act be not
issued against the industry and why Environment Compensation may not be imposed on you for
damaging the environment by your irresponsible actions. . If you have any objection against intended

This bears the approval of competent authority

Yours Sincerely,

(Shailja Deval)
Member Secretary
Of <.
Copy to following for information and necessary action:-
1. Regional Office,Rajasthan State Pollution Control Board,Sikar.
2. Master File (Moda-Pahar/NGT Matter).
/ ,\.«__ —
.C.Gupta)
GIC (Mines and SCMGDS)
J ¥ % il
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Rajasthan State Pollution Control Board
Headquarter, 4, Institutional Area, Thalana Doongri, Jaipur-302004
Phone : 0141-5159699, 5159600 e-mail : member-secretary@rpcb.nic.in

Regd. Post

No.: SCMG&DS/(GEN-84)/ RPCB/ Vol-I/ E\T—-6Y9 Date: 0 ] I } 2619
M/s. Jai Hindustan Stone Crusher Co..

Khasra no: 191/4, Moda Pahar,

Tehsil and District:Thunjhnu,Rajasthan.

Sub.:- Show Cause Notice for intended revocation of Consent to operate under section 21/22 of

Ref,:-

Sir,

&

L

® e o

the Air (Prevention and Control of Pollution) Act, 1981 and intended directions of
closure under section 31A of the Air Act, 1981 and imposition of Env. Compensation in
respect of your stone crusher plant located at Khasra no: 191/4, Moda Pahar, Tehsil and
District:Jhunjhnu, Rajasthan.

(i) Consent to operate issued to your aforesaid unit vide Board letter dated 05/07/2017.
(ii) Inspection of the unit carried-out by the Board’s officials on 16/10/2019.

Whereas the Air (Prevention and Control of Pollution) Act, 1981 (Hereinafter called as the
"Air Act”) came in to force in whole of the State of Rajasthan w.e.f. 16.06.1981:
And whereas the said Air Act was enacted to provide for the prevention & control of Air
pollution and for the maintaining and restoring the wholesomeness of air.
And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter
called as the “Board”) has been conferred powers to take such steps as are necessary for the
prevention control & abatement of air pollution.
And whereas industry is being operated in name and style of M/s. Jai Hindustan Stone
Crusher Co.,(herein after called as the “Industry™) at Khasra no: 191/4,, Moda Pahar, Tehsil
and District:Jhunjhnu,Rajasthan and engaged in production of Stone Grit & Dust,
And whereas last consent to operate under the Air Act for Stone Grit & Dust was granted
vide Board’s letter dated 05/07/2017 with validity up-to 28/02/2022 subject to conditions
mentioned therein. :
And whereas, the industry was inspected by the officials of the State Board on 16/10/2019
and following non-compliances were observed:

That the details regarding legal source of raw material not provided and log-book

regarding procurement of the raw material not maintained. =

That the log-book of water consumption not maintained.

Water spray arrangement not found adequate at the Jaw crusher, Granulator and

Vibrating Screen.

Water spray arrangement not provided at the transfer points,

Wind breaking walls between the belt conveyors not provided.

Mechanical chute/hopper at the transfer points not provided as per norms.

Height of boundary-wall around the unit’s premises was in-adequate.

And whereas, you have failed to comply with the provisions of the Board’s guideline dated
05.06.2018 issued for the Stone crusher units.

And whereas, you have failed to comply with the conditions of consent to operate granted
under the provisions of the Air Act Act.
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Rajasthan State Pollution Control Board

Headquarter, 4, Insti;ut-ional Area, Jhalana Doongri, Jaipur-302004

Phone : 0141-5159699, 5159600 e-mail : member-secretary@rpcb.nic.in

9. And whereas, the State Board may, in exercise of the powers conferred upon it under the
provisions of section 31A of the Air Act. 198] and in performance of its functions under
the Act, issue any directions in writing to any person, officer or any authority and such

person, officer or authority shall be bound to comply with such directions which includes
the power to direct:-

* The closure, prohibition or regulation of any industry, operation or process.
* Stoppage or regulation of the supply of electricity or water or any other service.
* Impose Environment Compensation on the basis of “Polluter Pays Principal”,

any objection against intended revocation of consent to operate and intended closure direction,
you may submit your reply to this office along with a copy to Regional Office of the Board at

Sikar by 10.12.2019 failing which the action mentioned above shall be taken without any further
notice.

This bears the approval of com petent authority

Yours Sincerely,

QX
(Shaquaﬁval)

Member Secretary o/

(K%%:}p/:}r‘

GIC (Mines and SCMGDS) ,, *

-
-

R
Copy to following for information and necessary action:-

I. - Regional Office, Rajasthan State Pollution Control Board, Sikar.
2. Master File (Moda-Pahar/NGT Matter).
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Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone :0141-5159699,5159604 e-mail : member-secretary@rpcb.nic.in
Toll Free Help Line No. : 18001806127 Ext. 7
Regd. Post
No.: SCMG&DS/(GEN-84)/ RPCB/ Vol-lV & S0 ~C S2 DATE: 2| ) nloolg

M/S Bharat Stone Crushing Co.,
Khasra No. 191/03, Moda Pahar, Hamln Road ,
Jhunjhunu Tehsil:Jhunjhunu.

Sub.:- Show Cause Notice for intended revocation of Consent to operate under section 21/22 of
the Air (Prevention and Control of Pollution) Act, 1981 and intended directions of
closure under section 31A of the Air Act, 1981 and imposition of Env. Compensation in
respect of your stone crusher plant located at Khasra No. 191/03, Moda Pahar, Hamiri
Road, Jhunjhunu, District:Thunjhnu,Rajasthan.

Ref.:- (i) Consent to operate issued to your aforesaid unit vide Board letter dated 06/03/2018 .
(i1) Inspection of the unit carried-out by the Board’s officials on 16/10/2019.

Sir,

1. Whereas the Air (Prevention and Control of Pollution) Act, 1981 (Hereinafter called as the “Air
Act”) came in to force in whole of the State of Rajasthan w.e.f. 16.06.1981;

2. And whereas the said-Air Act was enacted to provide for the prevention & control of Air pollution
and for the maintaining and restoring the wholesomeness of air.

3. And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter called as
the “Board”) has been conferred powers to take such steps as are necessary for the prevention
control & abatement of air pollution.

4. And whereas industry is being operated in name and style of M/s. Bharat Stone Crushing
Co,(herein after called as the “Industry”) at Khasra No. 191/03, Moda Pahar, Hamiri Road,
Jhunjhunu, District:Jhunjhnu,Rajasthan and engaged in production of Stone Grit & Dust,

5. And whereas last consent to operate under the Air Act for Stone Grit & Dust was granted vide
Board’s letter dated 06/03/2018 with validity up-to 31/08/2022 subject to conditions mentioned
therein.

6. And whereas, the industry was inspected by the officials of the State Board on 16/10/2019 and

following non-compliances were observed:

That you have not applied for the C.G.W.A. permission.

That you have not maintained log book for water consumption

That the details regarding legal source of raw material not provided and log-book

regarding procurement of the raw material not maintained.

That the Jaw crusher and Granulator were not fully covered.

Water spray arrangement at the Jaw crusher, Granulator were not found ‘adequate.

Transfer point of all conveyors was not covered.

Wind breaking walls between the belt conveyors not provided.

Mechanical chute/hopper at the transfer points not provided.

Adequate height of Boundary wall was not provided except front side of the plant.

o op
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7. And whereas, you have failed to comply with the provisions of the Board’s guideline dated
05.06.2018 issued for the Stone crusher units. :
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8. And whereas, the you have failed to comply with the conditions of Consentto operate granted under
the provisions of the Ajr Act Act. '

And whereas, the State Board may, in exercise of the powers conferred upon it under the provisions

of section 31A of the Air Act, 1981 and in performance of its functions under the Act, issue any

directions in writing to any person, officer or any authority and such person, officer or authority

shall be bound to comply with such directions which includes the power to direct:-

9.

* The closure, prohibition or regulation of any industry, operation or process.
* Stoppage or regulation of the supply of electricity or water or any other service.
* Impose Environment Compensation on the basis of “Polluter Pays Principal”.

In view of above, this show cause notice is being issued as to why the consent to operate
referred above be not revoked and -di rection for closure under section 31(A) of the Air Act be not
issued against the industry and why Environment Compensation may not be i!npmeq on you for

This bears the approval of competent authority

Yours Sincerely,

Copy to following for information and necessary action:-
1. Regional Office,Rajasthan State Pollution Control Board,Sikar.
2. Master File (Moda-Pahar/NGT Matter).

(K.C.Gupta)
GIC (Mines and SCMGDS)

—
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| —
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- Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004

Phone : 0141-5159699, 5159600 e-mail : member-secretary@rpcb.nic.in
. Regd. Post
No.: SCMG&DS/(GEN-84)/ RPCB/ Vol-Il/ £'S' 3 £ ¢ Date: 2 ] n2o19

M/s. Ganesh Stone Crusher, Moda Pahar,
Tehsil and District:Jhunjhnu,Rajasthan.

Sub.:- Show Cause Notice for intended revocation of Consent to operate under section 21/22 of
the Air (Prevention and Control of Pollution) Act, 1981 and intended directions of
closure under section 31A of the Air Act, 1981 and imposition of Env. Compensation in
respect of your stone crusher plant located at Moda Pahar, Tehsil and
District:Jhunjhnu,Rajasthan.

Ref.:- (i) Consent to operate issued to your aforesaid unit vide Board letter dated 12/06/2018.
(ii) Inspection of the unit carried-out by the Board’s officials on 16/10/2019.

Sir,

1. Whereas the Air (Prevention and Control of Pollution) Act, 1981 (Hereinafter called as the
“Air Act”) came in to force in whole of the State of Rajasthan w.e.f. 16.06.1981;

2. And whereas the said Air Act was enacted to provide for the prevention & control of Air
pollution and for the maintaining and restoring the wholesomeness of air.

3. And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter
called as the “Board”) has been conferred powers to take such steps as are necessary for the
prevention control & abatement of air pollution.

4. And whereas industry is being operated in name and style of M/s. Ganesh Stone
Crusher,(herein after called as the “Industry”) at Moda Pahar, Tehsil and
District:Jhunjhnu,Rajasthan and engaged in production of Stone Grit & Dust,

5. And whereas last consent to operate under the Air Act for Stone Grit & Dust was granted
vide Board’s letter dated 12/06/2018 with validity up-to 28/02/2023 subject to conditions
mentioned therein.

6. And whereas, the industry was inspected by the officials of the State Board on 16/10/2019
and following non-compliances were observed:

a. That the details regarding legal source of raw material not provided and log-book
regarding procurement of the raw material not maintained.
That the log-book of water consumption not maintained. :
That the Jaw crusher, Granulator and Vibrating Screen were not fully covered.
Water spray arrangement at transfer points not provided.
Height of the wind breaking walls between the belt conveyors was in-adequate.
Mechanical chute/hopper at the transfer points not provided as per norms.
Height of boundary-wall around the unit’s premises was in-adequate.

®Me e o

7. And whereas, you have failed to comply with the provisions of the Board’s guideline dated
05.06.2018 issued for the Stone crusher units.

8. And whereas, you have failed to comply with the conditions of consent to operate granted
under the provisions of the Air Act Act.
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Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone : 0141-5159699, 5 159600 e-mail : m r-secre cb.nic.in

9. And whereas, the State Board may, in exercise of the powers conferred upon it under the
provisions of section 31A of the Air Act, 1981 and in performance of its functions under
the Act, issue any directions in writing to any person, officer or any authority and such
person, officer or authority shall be bound to comply with such directions which includes
the power to direct:-

* The closure, prohibition or regulation of any industry, operation or process.
* Stoppage or regulation of the sy pply of electricity or water or any other service.
* Impose Environment Compensation on the basis of “Polluter Pays Principal”.

you may submit your reply to this office along with a copy to Regional Office of the Board at
Sikar by 10.12.2019 failing which the action mentioned above shall be taken without any further

notice,

This bears the approval of competent authority

Yours Sincerely,

(Shailja Deval)

Member Secretary
&)
Copy to following for information and necessary action:-
I. Regional Office, Rajasthan State Pollution Control Board, Sikar.
2. Master File (Moda-Pahar/NGT Matter). Og
i Jor
(K.C.Gupta)
GIC (Mines and SCMGDS)
(=

-
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Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone :0141-5159699.5159604 e-mail : member-secretary(@rpcb.nic.in
Toll Free Help Line No. : 18001806127 Ext. 7

Regd. Post
No.: SCMG&DS/(GEN-84)/ RPCB/ Vol-lll £ 56— 6SR Dated: 71 ] 11‘20}9

M/s Rajasthan Stone Crusher Co.,
Khasra No. 200/3

Moda Pahar, Hamiri Road,

Tehsil & District - Jhunjhunu

Sub.:- Show Cause Notice for intended revocation of Consent to operate under section 21/22 of
the Air (Prevention and Control of Pollution) Act, 1981 and intended directions of
closure under section 31A of the Air Act, 1981 and imposition of Env. Compensation in
respect of your stone crusher plant located at Khasra no. 200/3, Moda Pahar, Hamiri
Road, Tehsil & District:Jhunjhnu.Rajasthan.

Ref.:- (i) Consent to operate issued to vour aforesaid unit vide Board letter dated 30/06/2016.
(i1) Inspection of the unit carried-out by the Board’s officials on 16/10/2019.

Sir,

1. Whereas the Air (Prevention and Control of Pollution) Act, 1981 (Hereinafter called as the
“Air Act”) came in to force in whole of the State of Rajasthan w.e.f. 16.06.1981:

2. And whereas the said Air Act was enacted to provide for the prevention & control of Air
pollution and for the maintaining and restoring the wholesomeness of air.

3. And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter
called as the “Board"™) has been conferred powers to take such steps as are necessary for the
prevention control & abatement of air pollution.

4. And whereas industry is being operated in name and style of M/s. Rajasthan Stone Crusher
Co.,(herein after called as the “Industry”) at Khasra no. 200/3, Moda Pahar, Tehsil and
District: Jhunjhnu and engaged in production of Stone Grit & Dust,

5. And whereas last consent to operate under the Air Act for Stone Grit & Dust was granted
vide Board’s letter dated 30/06/2016 with validity up-to 31/05/2021 subject to conditions
mentioned therein.

6. And whereas, the industry was inspected by the officials of the State Board on 16/10/2019
and following non-compliances were observed:

a. That neither NOC from CGWA nor any evidence for application for NOC from CGWA
was provided.

b. That log book for water consumption not maintained.

c. That the concrete evidence regarding legal source of raw material not provided and log-
book regarding procurement of the raw material not maintained.

d. That the Jaw Crusher, Granulator, Roller and Vibratory were not fully covered.



7. And whereas, you have failed to'comply with the provisions of the Board's guideline dated
05/06/2018 issued for the Stone crusher units.

8. And whereas, you have failed 1o comply with the conditions of consent to operate granted
under the provisions of the Air Act.

9. And whereas. the State Board may. in exercise of the powers conferred upon it under the
provisions of section 31A of the Air Act, 1981 and in performance of its functions under
the Act, issue any directions in writing to any person, officer or any authority and such
person, officer or authority shall be bound to comply with such directions which includes
the power to direct:-

« The closure, prohibition or regulation of any industry, operalion or process.
« Stoppage or regulation of the supply of electricity or water or any other service.
« Impose Environment Compensation on the basis of “Polluter Pays Principal”.

In view of above, this show cause notice is being issued as to why the consent to
operate referred above be not revoked and direction for closure under section 31(A) of the
Air Act be not issued against the industry and why Environment Compensation may not be
imposed on you for damaging the environment by your irresponsible actions. . If you have
any objection against intended revocation of consent to operate and intended closure direction,
you may submit your reply to this office along with a copy to Regional Office of the Board at
Sikar by 10/12/2019 failing which the action mentioned above shall be taken without any further
notice.

This bears the approval of competent authority

Yours Sincerely,

(
Member Secretary

Z

afaja Deval)

Copy to following for information and necessary action:-
I. Regional Office, Rajasthan State Pollution Control Board, Sikar.
2. Master File (Moda-Pahar/NGT Matter).

OZ/\-'\,_.
(K.C.Gupta)

GIC (Mines and SCMGDS)
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Rajasthan State Pollution Control Board
Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone : 0141-5159699, 5159600 e-mail : member-secret cb.nic.i

M/s. Choudhary Stone Crusher,
Khasra No. 595 & 597, (Old Khasra no: 204), Moda Pahar,
Tehsil and District:Jhunjhnu,Rajasthan.

Sub.:

- Show Cause Notice for intended revocation of Consent to operate under section 21/22 of

the Air (Prevention and Control of Pollution) Act, 1981 and intended directions of
closure under section 31A of the Air Act, 1981 and imposition of Env. Compensation in
respect of your stone crusher plant located at Khasra No. 595 & 597, (Old Khasra no:
204), Moda Pal?ar, Tehsil and District:Jhunjhnu,Rajasthan.

Ref.:- (i) Consent to operate issued to your aforesaid unit vide Board letter dated 18/01/2018.

Sir,
k

2.

3.

o ap o

f.

g.
h.

7.

(ii) Inspection of the unit carried-out by the Board’s officials on 16/10/2019.

Whereas the Air (Prevention and Control of Pollution) Act, 1981 (Hereinafter called as the
“Air Act”) came in to force in whole of the State of Rajasthan w.e.f. 16.06.1981;
And whereas the said Air Act was enacted to provide for the prevention & control of Air
pollution and for the maintaining and restoring the wholesomeness of air.
And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafler
called as the “Board”) has been conferred powers to take such steps as are necessary for the
prevention control & abatement of air pollution.
And whereas industry is being operated in name and style of M/s. Choudhary Stone
Crusher,(herein afier called as the “Industry”) at Khasra No. 595 & 597, (Old Khasra no:
204), Moda Pahar, Tehsil and District:Jhunjhnu,Rajasthan and engaged in production of
Stone Grit & Dust,
And whereas last consent to operate under the Air Act for Stone Grit & Dust was granted
vide Board’s letter dated 18/01/2018 with validity up-to 30/06/2022 subject to conditions
mentioned therein.
And whereas, the industry was inspected by the officials of the State Board on 16/ 10/2019
and following non-compliances were observed:

That the details regarding legal source of raw material not provided and log-book

regarding procurement of the raw material not maintained.

That the log-book of water consumption not maintained.

That the Jaw crusher Granulator and Vibrating Screen were not fully covered.

That the transfer point was not covered.

Water spray arrangement at the Jaw crusher, Granulator, Vibrating Screen and at the

transfer points not provided. '

Wind breaking walls between the belt conveyors not provided.

Mechanical chute/hopper at the transfer points not provided.

Boundary-wall provided only back side of the plant.

And whereas, you have failed to comply with the provisions of the Board’s guideline dated
05.06.2018 issued for the Stone crusher units.
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Rajasthan State Pollution Con trol Board
Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004

Phone : 0141-5 159699, 5159600 e-mail - mgmber—secm@mb.ujc.in

8. And whereas, you have failed to comply with the conditions of consent to operate granted
under the provisions of the Air Act Act

9. And whereas, the State Board may, in exercise of the powers conferred upon it under the
provisions of section 31A of the Air Act, 1981 and in performance of its functions under
the Act, issue any directions in writing to any person, officer or any authority and such
person, officer or authority shall be bound to comply with such directions which includes

the power to direct:-

* The closure, prohibition or regulation of any industry, operation or process.
* Stoppage or regulation of the supply of electricity or water or any other service.
* Impose Environment Compensation on the basis of “Polluter Pays Principal”.

You may submit your reply to this office along with a copy to Regional Office of the Board at
Sikar by 10.12.2019 failing which the action mentioned above shall be taken without any further
notice.

This bears the approval of competent authority

Yours Sincerely,

\ ,
N~

(Shailja Deval)

Member SecrclaryJ
Copy to following for information and necessary action:-
I Regional Office, Rajasthan State Pollution Control Board, Sikar.
2. Master File (Moda-Pahar/NGT Matter). )
f;,\i A
(K.C.Gupta)
GIC (Mines and SCMGDS)

LY

A" --:q\

— —

RO

I



11/22/2019 662-664-1.jpeg

G &

Rajasthan State Pollution Control Board
Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone : 0141-5159699, 5159600 e-mail : member-secretary(@rpcb.nic.in

Regd. Post
No.: SCMG&DS/(GEN-84)/ RPCB/ Vol-Il/ = ( — £ &4 Date: 9y1)9p19

M/s. Shiv Stone Crusher Udyog, Moda Pabhar,
Tehsil and District:Jhunjhnu,Rajasthan.

Sub.:- Show Cause Notice for intended revocation of Consent to operate under section 21/22 of
the Air (Prevention and Control of Pollution) Act, 1981 and intended directions of
closure under section 31A of the Air Act, 1981 and imposition of Env. Compensation in
respect of your stone crusher plant located at Moda Pahar, Tehsil and
District:Jhunjhnu,Rajasthan.

. | -
Ref.:- (i) Consent to operate issued to your aforesaid unit vide Board letter dated 06/10/2016.
(ii) Inspection of the unit carried-out by the Board's officials on 16/10/2019.

Sir,

1. Whereas the Air (Prevention and Control of Pollution) Act, 1981 (Hereinafier called as the
“Air Act”) came in to force in whole of the State of Rajasthan w.e.f. 16.06.1981:

2. And whereas the said Air Act was enacted to provide for the prevention & control of Air
pollution and for the maintaining and restoring the wholesomeness of air.

3. And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter
called as the “Board”) has been conferred powers to take such steps as are necessary for the
prevention control & abatement of air pollution.

4. And whereas industry is being operated in name and style of M/s. Shiv Stone Crusher
Udyog, (herein after called as the “Industry”) at Moda Pahar, Tehsil and
District:Jhunjhnu,Rajasthan and engaged in production of Stone Grit & Dust,

5. And whereas last consent to operate under the Air Act for Stone Grit & Dust was granted
vide Board’s letter dated 06/10/2016 with validity up-to 31/07/2021 subject to conditions
mentioned therein.

6. And whereas, the industry was inspected by the officials of the State Board on 16/10/2019

and following non-compliances were observed:

That you have not applied for the C.G.W.A. permission.

That the details regarding legal source of raw material not prowded and log-book

regarding procurement of the raw material not maintained.

That the log-book of water consumption not maintained.

That the Jaw crusher and Granulator were not fully covered.

That the transfer point of all conveyors was not covered.

Water spray arrangement at the Jaw crusher and Granulator not found adequate.

Water spray arrangement not provided at Vibrating Screen and at the transfer points.

Height of the wind breaking walls between the belt conveyors was in-adequate.

Mechanical chute/hopper at the transfer points not provided.

Height of boundary-wall around the unit’s premises was in-adequate.
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Rajasthan State Pollution Control Board
Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone : 0141-5159699, 5159600 e-mail nme - ic.i

7. And whereas, you have failed to comply with the provisions of the Board's guideline dated
05.06.2018 issued for the Stone crusher un its. ;

8. And whereas, you have failed to comply with the conditions of consent to operate granted
under the provisions of the Air Act Act.

9. And whereas, the State Board may, in exercise of the powers conferred upon it under the
provisions of section 31A of the Air Act, 1981 and in performance of its functions under
the Act, issue any directions in writing to any person, officer or any authority and such
person, officer or authority shall be bound to comply with such directions which includes
the power to direct:-

® The closure, prohibition or regulation of any industry, operation or process.
* Stoppage or regulation of the supply of electricity or water or any other service.
¢ Impose Environment Compensation on the basis of “Polluter Pays Principal”.

In view of above, this show cause notice is being issued as to why the consent to
operate referred above be not revoked and direction for closure under section 31(A) of the
Air Act be not issued against the industry and why Environment Compensation may not be
imposed on you for damaging the environment by your irresponsible actions. . If you have
any objection against intended revocation of consent 1o operate and intended closure direction,
you may submit your reply to this office along with a copy to Regional Office of the Board at
Sikar by 10.12.2019 failing which the action mentioned above shall be taken without any further
notice.

This bears the approval of competent authority

Yours} Sincerely,

| ,l’
f

(Shailja Deval)
Member Secretary,, v
Copy to following for information and necessary action;-
I. Regional Office, Rajasthan State Pollution Control Board, Sikar.
2. Master File (Moda-Pahar/NGT Matter). 7
(K\:C.Guptah)_fﬂ
GIC (Mines and SCMGDS) :

a— b
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Rajasthan State Pollution Control Board

Headquarter, 4. Institutional Area, Jhalana Doongri, Jaipur-302004
Phone :0141-5159699,5159604 e-mail : member-secretary(@rpeb.nic.in
Toll Free Help Line No. : 18001806127 Ext. 7

Regd. Post

M/s Kishan Stone Cursher
Moda Pahar, Hamiri Road,
Tehsil and District — Jhunjhunu

Sub.:- Show Cause Notice for intended revocation of Consent to operate under section 21/22 of

the Air (Prevention and Control of Pollution) Act. 1981 and intended directions of
closure under section 31A of the Air Act, 1981 and imposition of Env. Compensation in
respect of your stone crusher plant located at Moda Pahar, Hamiri Road. Tehsil &
District:Jhunjhnu,Rajasthan.

Ref.:- (i) Consent to operate issued to your aforesaid unit vide Board letter dated 26/07/2017.

Sir,

ra

L

C.

d.

€

(ii) Inspection of the unit carried-out by the Board's officials on 16/10/2019.

Whereas the Air (Prevention and Control of Pollation) Act. 1981 (Hereinafier called as the
“Air Act™) came in to force in whole of the State of Rajasthan w.c.f. 16.06.1981;
And whereas the said Air Act was enacted to provide for the prevention & control of Air
pollution and for the maintaining and restoring the wholesomeness of air.
And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafier
called as the “Board™) has been conferred powers to take such sleps as are necessary for the
prevention control & abatement of air pollution.
And whereas industry is being operated in name and style of M/s. Kisan Stone
Cursher(herein after called as the “Industry”) at Moda Pahar, Tehsil & District: Jhunjhnu
and engaged in production of Stone Grit & Dust.
And whereas last consent to operate under the Air Act for Stone Grit & Dust was granted
vide Board's leuer dated 26/07/2017 with validity up-to 30/09/2022 subject to conditions
mentioned therein.
And whereas, the industry was inspected by the officials of the State Board on 16/10/2019
and following non-compliances were observed:
That neither NOC from CGWA nor any evidence for application for NOC from CGWA
was provided.
That log book for water consumption not maintained.
That the details regarding legal source of raw ‘material not provided and log-book
regarding procurement of the raw material not maintained.
That the Jaw Crusher, Cone, Roller, Vibratory and transfer points were not fully covered.
Capacity of stone crusher not mentioned on the Display Board.

7. And whereas, fugitive emission monitoring was ‘carried out on 16/10/2019 and analyzed

results exceeds the prescribed standards: _ - .
Parameter | Result | Standard ]
Suspended Particulate Matter | 2121 ug/m* | 600 pg/m’ |

oL

Dated: 3?}} H]QOIQ
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8. And whereas, you have failed to comply with the provisions of the Board’s guideline dated
05/06/2018 issued for the Stone Crusher units.

9. And whereas, you have failed to comply with the conditions of consent to operate granted
under the provisions of the Air Act.

10. And whereas, the State Board may, in exercise of the powers conferred upon it under the
provisions of section 31A of the Air Act, 1981 and in performance of its functions under
the Act, issue any directions in writing to any person, officer or any authority and such
person, officer or authority shall be bound to comply with such directions which includes
the power to direct:-

* The closure, prohibition or regulation of any industry, operation or process.
* Stoppage or regulation of the supply of electricity or water or any other service.
e Impose Environment Compensation on the basis of “Polluter Pays Principal”.

In view of above, this show cause notice is being issued as to why the consent to
operate referred above be not revoked and direction for closure under section 31(A) of the
Air Act be not issued against the industry and why Environment Compensation may not be
imposed on you for damaging the environment by vour irresponsible actions. . If you have
any objection against intended revocation of consent to operate and intended closure direction,
you may submit your reply 1o this office along with a copy to Regional Office of the Board at
Sikar by 10/12/2019 failing which the action mentioned above shall be taken without any further
notice.

This bears the approval of competent authority

Yours Sincerely,

10

( (snidieg D&

Member Secretary

Copy to following for information and necessary action:-
I~ Regional Office, Rajasthan State Pollution Control Board, Sikar
2. Master File (Moda-Pahar/NGT Matter)

2%
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((C.Gupta}
GIC (Mines and SCMGDS)
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Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone :0141-5159699,5159604 e-mail : member secretary@rpcb nicin
Toll Free Help Line No. : 18001806127 Ext. 7

Regd. Post

No.: SCMG&DS/AGEN-84) RPCB/ Vol-Il/ @& K —&TO DATE: 9 1' nloel9
MUs Mahalaxmi Stone Crusher Company,

Hamiri Road, Moda Pahar,
Tehsil and District:Jhunjhnu,Rajasthan.

k)

Sub.:- Show Cause Notice for intended revocation of Consent 1o operate under section 2122 of

Sir,

!-J

6.

5

/!

PR e

the Air (Prevention and Control of Pollution) Act. 1981 and intended directions of
closure under section 31A of the Air Act. 1981 and imposition of Env. Compensation in
respect of your stone crusher plunt located at Hamiri Road. Moda Pahar. Tehsil and
District:Jhunjhnu.Rajasthan.

(1) Consent to operate issued to your aforesaid unit vide Board letter dated 04/06/201 8
(i1) Inspection of the unit carried-out by the Board's otficials on 16/10,2019.

Whereas the Air (Prevention and Control of Pollutioni Act, 1981 (Hereinafier called as the ~Air
Act”) came in to force in whole of the State of Rajasthan w.e.1. 16.06.198]
And whereas the said Air Act was enacted to provide for the prevention & control of Air pollution
and for the maintaining and restoring the wholesonieness of air
And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter called as
the “Board™) has been conterred powers 1o take such steps as are necessary for the prevention
control & abatement of air pollution.
And whereas industry is being operated in name and style of M's, Mahalasmi Stone Crusher
Company. (herein after called as the “Industry™) ot Hamiri Road. Moda Pahar. 1ehsi and
District:Jhunjhnu.Rajasthan and engaged in production of Stone Grit & Dust.
And whereas last consent to operate under the Air Act for Stone Grit & Dust was wranted vide
Board's letter dated 04/06/2018 with validity up-to 31052023 subiect to conditions mentioned
therein.
And whereas. the industry was inspected by the ofticials of the State Board on 16 102019 and
tollowing non-compliances were observed:

That you have not applied for the C.G.W A. permission.

That you have not provided water meter at bore well and not maintained log book for

water consumption.

That the Jaw crusher and Granulator were not fully covered.

Water spray arrangement at the Jaw crusher. Granulator, Vibrating Screen and at the

transfer points not found adequate

Wind breaking walls between the belt convevors not provided.

Mechanical chute/hopper at the transfer points not provided.

Conveyors were not covered.

Adequate plantation was not provided.

Boundary-wall around the unit’s premises was not provided from two sides.

And whereas fugitive emission montonng ol it was carried oul on date 1610 2019 and SPA
results were found 1o be S006 pgm™ against the prescribed limit of 600 pw m
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Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone :0141-5159699,5159604 e-mail - member-secretary@rpcb.nic in
Toll Free Help Line No. : 18001806127 Ext. 7

8. And whereas. you have failed 10 comply with the provisions of the Board’s guideline dated
05.06.2018 issued for the Stone crusher units.

9. And whereas. the you have failed 1o comply with the corditions of consent 1o operate granted under
the provisions of the Air Act AcL

10. And whereas. the State Board may. in exercise of the powers conferred upon it under the provisions
of section 31A of the Air Act, 1981 and in performance of its tunctions under the Act. issue any
directions in writing 1o any person. officer or any authority and such person. officer or authonty
shall be bound 1o comply with such directions which includes the power to direct -

e The closure. prohibition or regulation ol any industry. operation or process
o Stoppage or regulation of the supply of electricity or water or any other service.
o Impose Environment Compensation on the basis of “Polluter Pays Principal”

In view of above, this show cause notice is being issued as to why the consent to operate
referred above be not revoked and direction for closure under section J1(A) of the Air Act be not
issued against the industry and why Environment Compensation may not be imposed on you lor
damaging the environment by vour irresponsible actions. 11 vou have wiv objection apaist miendad
revocation of consent 1o operate and intended closure direction. vou may submit your reply o this atlice
along with a copy to Regional Office of the Board at Sikar by date 101272019 faiding which the xction
mentioned above shall be taken without any further notice.

This bears the approval of competent authority
Yours Sincerels
{Shaila Deval
Member Secretary

o ¥«
Copy to following for information and necessary action:-
I.  PSto Chairperson. RSPCB. Jaipur e d
2. Additional PS 1o Member Secretary, RSPCB. Jaiptir. ! )(',\f\____

(KO Guptin
GIC iMines and SCMGDS)
pox d i
) 2
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Rajasthan State Pollution Control Board
Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone :0141-5159699,5159604 e-mail : member-secretary@rpeb.nic.in
Toll Free Help Line No. : 18001806127 Ext. 7
: Regd. Post

No.: SCMG&DS/(GEN-84)/ RPCB/ Vol-1I/ (77— G732 DATE: @ 2 a] 1] 2619
M/S I. P. Stone Crusher |
Hamiri Road, Moda Pahar,

Tehsil & District Jhunjhunu,

Sub.:- Show Cause Notice for intended legal action under the provisions of the Air (Prevention
and Control of Pollution) Act, 1981 in respect of your stone crusher plant located at
Hamiri Road, Moda Pahar, Tehsil & District Jhunjhunu

Ref.:- (i) Inspection of the unit carried-out by the Board’s officials on 16/10/2019.

Sir,

I. Whereas the Air (Prevention and Control of Pollution) Act, 1981 (Hereinafter called as the “Air
Act”) came in to force in whole of the State of Rajasthan w.e.f. 16.06.1981;

2. And whereas the said Air Act was enacted to provide for the prevention & control of Air pollution
and for the maintaining and restoring the wholesomeness of air.

3. And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter called as
the “Board”) has been conferred powers to take such steps as are necessary for the prevention
control & abatement of air pollution.

4. And whereas industry is being operated in name and style of M/s. J. P. Stone Crusher,(herein after
called as the “Industry”) at Hamiri Road, Moda Pahar, Tehsil & District Jhunjhunu and
engaged in production of Stone Grit & Dust.

5. And whereas, you have not provided adequate pollution control measures as per Board’s guideline
dated 05/06/2018 for the Stone Crusher despite the direction isuued under section 31(A) of the Air
Act-1981 vide letter dated 24/10/2017

In view of above, this show cause notice is being issued as to why the legal action under the
provisions of the Air Act be not initiated against the industry for damaging the environment by
your irresponsible actions. . If you have any objection against intended legal action , you may submit
your reply to this office along with a copy to Regional Office of the Board at Sikar by 10/12/2019 failing
which the action mentioned above shal] be taken without any further notice.

This bears the approval of competent authority

Y_n-xilzrsc :S}ncerel Y
(Shﬁi!jn ﬁevaI]
Member Secretary
ok ! L
Copy to following for information and necessary action:-
1. Regional Office,Rajasthan State Pollution Control Board, Sikar. )
2. Master File (Moda-Pahar/NGT Matter). ; /

|
\_

(K.C.Gupta)
GIC (Mines and SCMGDS) :
o)

o % .
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Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongri, J aipur-302004

Phone : 0141-5159699, 5159600 e-mail : member-secre ch.nic.in
Regd. Post
No.: SCMG&DS/(GEN-84)/ RPCB/ Vol-/ 7 t) — (76 Date: 't { 1112019

M/s. Shiv Shakar Stone Crusher-1,

(Owner Sh.Atmaram),Khasra No. 550,551,
(Old Khasra no: 212/1), Moda Pahar,
Tehsil and District:Jhunjhnu,Rajasthan.

Sub.:- Show Cause Notice for intended revocation of Consent to operate under section 21/22 of
the Air (Prevention and Control of Pollution) Act, 1981 and intended directions of
closure under section 31A of the Air Act, 1981 and imposition of Env. Compensation in
respect of your stone crusher plant located at Khasra No. 550,551 ,(old Khasra no:212/1),
Moda Pahar, Tehsil and District:Jhunjhnu,Rajasthan.

Ref.:- (i) Consent to operate issued to your aforesaid unit vide Board letter dated 02/05/2019.
(i) Inspection of the unit carried-out by the Board's officials on 16/ 10/2019.

Sir,

. Whereas the Air (Prevention and Control of Pollution) Act, 1981 (Hereinafier called as the
“Air Act™) came in to force in whole of the State of Rajasthan w.e.f. 16.06.1981;

2. And whereas the said Air Act was enacted to provide for the prevention & control of Air
pollution and for the maintaining and restoring the wholesomeness of air.

3. And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter
called as the “Board”) has been conferred powers to take such steps as are necessary for the
prevention control & abatement of air pollution.

4. And whereas industry is being operated in name and style of M/s. Shiv Shakar Stone
Crusher-1,(herein after called as the “Industry”) at Khasra No. 550,55 l1,(old Khasra
no:212/1), Moda Pahar, Tehsil and District:Jhunjhnu, Rajasthan and engaged in production
of Stone Grit & Dust,

5. And whereas last consent to operate under the Air Act for Stone Grit & Dust was granted
vide Board’s letter dated 02/05/2019 with validity up-to 31/01/2023 subject to conditions
mentioned therein.

6. And whereas, the industry was inspected by the officials of the State Board on 16/10/2019

and following non-compliances were observed:

That the details regarding legal source of raw material not provided and log-book

regarding procurement of the raw material not maintained.

That the log-book of water consumption not maintained.

That the Jaw crusher and Granulator were not fully covered.

That the transfer point of all conveyors was not covered. -

Water spray arrangement at the Jaw crusher and Granulator not found adequate.

Water spray arrangement not provided at the Vibrating Screen and at the transfer points.

Wind breaking walls between the belt conveyors not provided.

Mechanical chute/hopper at the transfer points not provided.

Height of boundary-wall around the unit’s premises was in-adequate.

P

TERMe AL o




674-676-2.jpeg

11/22/2019 .E @

% Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone : 0141-5159699, 5159600 e-mail : mcmbcr—secre;ga@mcb,nic.in

7. And whereas, you have failed to comply with the provisions of the Board’s guideline dated
05.06.2018 issued for the Stone crusher units.

8. And whereas, you have failed to comply with the conditions of consent to operate granted
under the provisions of the Air Act Act.

9. And whereas, the State Board may, in exercise of the powers conferred upon it under the
provisions of section 31A of the Air Act, 1981 and in performance of its functions under
the Act, issue any directions in writing to any person, officer or any authority and such
person, officer or authority shall be bound to comply with such directions which includes
the power to direct:-

* The closure, prohibition or regulation of any industry, operation or process.
* Stoppage or regulation of the supply of electricity or water or any other service,
¢ Impose Environment Compensation on the basis of “Polluter Pays Principal”.

imposed on you for damaging the environment by your irresponsible actions, . If you have
any objection against intended revocation of consent to operate and intended closure direction,
you may submit your reply to this office along with a copy to Regional Office of the Board at
Sikar by 10.12.2019 failing which the action mentioned above shall be taken without any further

This bears the approval of competent authority
Yours Sincerely,
) 2
‘I} -— p—
(Shailja Deval)
Member Secretary

Copy to following for information and necessary action:-
1. Regional Office, Rajasthan State Pollution Control Board, Sikar.

2. Master File (Moda-Pahar/NGT Matter). y;
/’\(i '\"--"-__ -
(K.C.Gupta)
GIC (Mines and SCMGDS)
e L N

—
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Rajasthan State Pollution Control Board
Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone :0141-5159699,5159604 e-mail member-secretary@rpcb.nic.in

Toll Free Help Line No. : 18001806127 Ext. 7

Regd. Post
No.: SCMG&DS/(GEN-84)/ RPCB/ Vol-I & 77— (7.9 DATE: 21 ) J }Qa N |

M/s. Shiv Shankar Stone Crusher(Owner Sh. Satyanarayan)
Khasra No.212/1, Moda Pahar.
Hamiri Road, Tehsil &District-Jhunjhunu

Sub.:-  Show Cause Notice for intended revocation of Consent to operate under section 21/22 of the Air
(Prevention and Control of Pollution) Act, 1981 and intended directions of closure under section
31A of the Air Act, 1981 and imposition of Env. Compensation in respect of your stone crusher
plant located at Khasra No.212/1, Moda Pahar, Hamiri Road, Tehsil &District-Jhunjhunu .

Ref:- (i) Consent to operate issued to your aforesaid unit vide Board letter dated 06/02/2018.
(i1) Inspection of the unit carried-out by the Board's officials on 16/10/20 19.

Sir,

I. Whereas the Air (Prevention and Control of Pollution) Act, 1981 (Hereinafter called as the “Air
Act”) came in to force in whole of the State of Rajasthan w.e.f. 16.06.1981;

2. And whereas the said Air Act was enacted to provide for the prevention & control of Air poliution
and for the maintaining and restoring the wholesomeness of air.

3. And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafier called as
the “Board”) has been conferred powers 10 (ke such steps as are necessary for the prevention
control & abatement of air pollution

4. And whereas industry is being operated in name and style of M/s. Shiv Shankar Stone
Crusher(Owner Sh. Satyanarayan),iherein after called as the “Industry™) a1 Khasra No.212/1, Moda
Pahar, Tehsil and District:Jhunjhnu,Rajasthan and engaged in production of Stone Grit & Dust.

3. And whereas last consent to operate under the Air Act for Stone Grit & Dust was granted vide
Board’s letter dated 06/02/2018 with validity up-to 30/06/2022 subject to conditions mentioned
therein.

6. And whereas, the industry was inspected by the officials of the State Board on 16/10/2019 and

following non-compliances were observed: I

That log-book regarding production was not provided.

That log book for daily water consumption was not provided.

That adequate plantation was not provided.

Mechanical chute/hopper at the transfer points not provided.

Boundary-wall around the unit’s premises at one side was not provided.

oA o

7. And whereas, you have failed to comply with the provisions of the Board's guideline dated
05.06.2018 issued for the Stone crusher units.

8. And whereas, the you have failed to comply with the conditions of consent to operate granted under
the provisions of the Air Act Act. I
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9. And whereas, the State Board may, in exercise of the powers conferred upon it under the provisions
of section 31A of the Air Act, 1981 and in performance of its functions under the Act. issue any
directions in writing to any person, officer or any authority and such person. officer or authority
shall be bound to comply with such directions which includes the power to direct:-

« The closure, prohibition or regulation of any industry. operation or process.
« Stoppage or regulation of the supply of electricity or water or any other service.
« Impose Environment Compensation on the basis of “*Polluter Pays Principal™.

In view of above. this show cause notice is being issued as to why the consent to operate
referred above be not revoked and direction for closure under section 31(A) of the Air Act be not
issued against the industry and why Environment Compensation may not be imposed on you for
damaging the environment by your irresponsible actions. . I you have any objection against intended
revocation of consent to operate and intended closure direction. you may submit your reply to this office
along with a copy to Regional Office of the Board at Sikar by date 10.12.2019. failing which the action
mentioned above shall be taken without any further notice.

This bears the approval of competent authority

Yours Sincerely.
1%
(Shaifja Deval)
Member Secretary

Copy lo following for information and necessary action -
|. Regional Office,Rajasthan State Pollution Control Board.Sikar.
2. Master File (Moda-Pahar/NGT Matter). g
AN
(K.C.Gupta)
GIC (Mines and SCMGDS)
>
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Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone :0141-5159699,51359604 e-mail : member-secretarv@rpcb.nic.in
Toll Free Help Line No. : 18001806127 Ext. 7

Regd. Post
No.: SCMG&DS/(GEN-84) RPCB/ Vol-I/ R0 ~L& R 2. Dated: 2 p] 1;)20;9

M/s Parthvi Minerals
(Old name Jawan Construction (Pvt.) Ltd.)

Moda Pahar, Hamiri Road,
Tehsil and District - Jhunjhunu

Sub.:- Show Cause Notice for intended revocation of Consent to operate under section 21/22 of
the Air (Prevention and Control of Pollution) Act, 1981 and intended directions of
closure under section 31A of the Air Act, 1981 and imposition of Env. Compensation in
respect of your stone crusher plant located at Moda Pahar, Hamiri Road, Tehsil &
District:Jhunjhnu,Rajasthan.

Ref.:- (i) Consent to operate issued to your aforesaid unit vide Board letter dated 31/01/2019.
(i1) Inspection of the unit carried-out by the Board's officials on 15/10/2019,

Sir,

I. Whereas the Air (Prevention and Control of Pollution) Act, 1981 (Hereinafter called as the

“Air Act”) came in to force in whole of the State of Rajasthan w.e.f. 16.06.1981;

And whereas the said Air Act was enacted to provide for the prevention & control of Air

pollution and for the maintaining and restoring the wholcsomeness of air.

3. And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter
called as the “Board™) has been conferred powers o take such steps as are necessary for the
prevention control & abatement of air pollution.

4. And whereas industry is being operated in name and style of M/s. Parthvi Minerals, (Old
name: Jawan Construction Pvt. Ltd.)(herein afier called as the “Industry”) at Moda Pahar.
Tehsil and District: Jhunjhnu and engaged in production of Stone Grit & Dust,

5. And whereas last consent to operate under the Air Act for Stone Grit & Dust was granted
vide Board’s letter dated 31/01/2019 with validity up-to 31/08/2022 subject to conditions
mentioned therein.

6. And whereas, the industry was inspected by the officials of the State Board on 15/10/2019
and following non-compliances were observed:

a. That neither NOC from CGWA nor any evidence for application for NOC from CGWA
was provided.

b. That log book for water consumption not maintained.

c. 'Ihat concrete evidence regarding legal source of raw material not provided and log-book
regarding procurement of the raw material not maintained.

d. That the Jaw Crusher, Cone, Roller, VSI, Vibratory and transfer points were not fully
covered. !

[



11/22/2019 680-682-2 jpg.jpeg.jpeg

(@ &

e. Wind breaking walls between the belt conveyors not provided on all sides.
f.  Boundary wall around the unit premises were not adequate.
g. Capacity of stone crusher not mentioned on the Display Board.

7. And whereas, you have failed to comply with the provisions of the Board’s guideline dated
05/06/2018 issued for the Stone Crusher units.

8. And whereas, you have failed to comply with the conditions of consent to operate granted
under the provisions of the Air Act.

9. And whereas, the State Board may, in exercise of the powers conferred upon it under the
provisions of section 31A of the Air Act, 1981 and in performance of its functions under
the Act, issue any directions in writing to any person, officer or any authority and such
person, officer or authority shall be bound to comply with such directions which includes
the power to direct:-

® The closure, prohibition or regulation of any industry, operation or process.
* Stoppage or regulation of the supply of electricity or water or any other service.
e Impose Environment Compensation on the basis of “Polluter Pays Principal”.

In view of above, this show cause notice is being issued as to why the consent to
operate referred above be not revoked and direction for closure under section 31(A) of the
Air Act be not issued against the industry and why Environment Compensation may not be
imposed on you for damaging the environment by your irresponsible actions. . If you have
any objection against intended revocation of consent to operate and intended closure direction.
you may submit your reply to this office along with a copy to Regional Office of the Board at
Sikar by 10/12/2019 failing which the action mentioned above shall be taken without any further
notice.

This bears the approval of competent authority

Yours Sincerely,

| <

-
(Shailaja Deval)
Member Secretary

Copy to following for information and necessary action -
I Regional Office, Rajasthan State Pollution Control Board, Sikar.
2. Master File (Moda-Pahar/NGT Matter). ;

/
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GIC (Mines and SCMGDS)
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Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone :0141-5159699,5159604 e-mail ;: member-secretarv@rpcb.nic.in
Toll Free Help Line No. : 18001806127 Ext. 7

Regd. Post
No.: SCMG&DS/(GEN-84)/ RPCB/ Vol-Il! £R 6~ AR R Dated: 7)1 ] B ]9@ 19

M/s Balaji Stone Crusher,
Khasra no. 200/3

Moda Pahar, Hamiri Road,
Tehsil & District - Jhunjhunu

Sub.:- Show Cause Notice for intended revocation of Consent to operate under section 21/22 of
the Air (Prevention and Control of Pollution) Act, 1981 and intended directions of
closure under section 31A of the Air Act, 1981 and imposition of Env. Compensation in
respect of your stone crusher plant located at Khasra no. 200/3, Moda Pahar, Hamiri
Road, Tehsil & District:Jhunjhnu,Rajasthan.

Ref.:- (i) Consent to operate issued to your aforesaid unit vide Board letter dated 06/03/2018.
(i1) Inspection of the unit carried-out by the Board's officials on 16/10/2019.

Sir.

1. Whereas the Air (Prevention and Control of Pollution) Act, 1981 (Hereinafter called as the

“Air Act”) came in to force in whole of the State of Rajasthan w.e.f. 16.06.1981;

And whereas the said Air Act was enacted to provide for the prevention & control of Air

pollution and for the maintaining and restoring the wholesomeness of air.

3. And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter
called as the “Board™) has been conferred powers to take such steps as are necessary for the
prevention control & abatement of air pollution.

4. And whereas industry is being operated in name and style of M/s. Balaji Stone
Crusher,(herein after called as the “Industry™) at Khasra no. 200/3, Moda Pahar, Tehsil and
District: Jhunjhnu and engaged in production of Stone Grit & Dust,

5. And whereas last consent to operate under the Air Act for Stone Grit & Dust was granted
vide Board’s letter dated 06/03/2018 with validity up-to 30/06/2022 subject to conditions
mentioned therein.

6. And whereas, the industry was inspected by the officials of the State Board on 16/10/2019

and following non-compliances were observed:

That log book for water consumption not maintained.

b. That the details regarding legal source of raw material not provided and log-book
regarding procurement of the raw material not maintained.

¢. That the Jaw Crusher. Roller, Granulator, Vibratory and transfer points were not fully
covered. Prin |

d. Wind breaking walls between the belt conveyors not provided.

¢. Boundary wall around the unit premises were not adequate.

!‘J
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f.  Water spraying arrangements on road were inadequate.

7. And whereas, you have failed to comply with the provisions of the Board's guideline dated
05/06/2018 issued for the Stone crusher units.

8. And whereas, you have failed to comply with the conditions of consent to operate granted
under the provisions of the Air Act.

9. And whereas, the State Board may, in exercise of the powers conferred upon it under the
provisions of section 31A of the Air Act, 1981 and in performance of its functions under
the Act, issue any directions in writing to any person, officer or any authority and such
person, officer or authority shall be bound to comply with such directions which includes
the power to direct:-

® The closure, prohibition or regulation of any industry, operation or process.
* Stoppage or regulation of the supply of electricity or water or any other service.
¢ Impose Environment Compensation on the basis of “Polluter Pays Principal”.

In view of above, this show cause notice is being issued as to why the consent to
operate referred above be not revoked and direction for closure under section 31(A) of the
Air Act be not issued against the industry and why Environment Compensation may not be
imposed on you for damaging the environment by your irresponsible actions. . If you have
any objection against intended revocation of consent to operate and intended closure direction,
you may submit your reply to this office along with a copy to Regional Office of the Board at
Sikar by 10/12/2019 failing which the action mentioned above shall be taken without any further
notice.

This bears the approval of competent authority

Yours Sincerely,

A ¥ 3 -

Member Secretary

Copy to following for information and necessary action:-
I. Regional Office, Rajasthan State Pollution Control Board, Sikar.
2. Master File (Moda-Pahar/NGT Matter). 4

7
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i (K.C.Gupta)
i GIC (Mines and SCMGDS)
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Rajasthan's'tate Pollution Control Board @

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004

Phone :0141-5159699,5159604 e-mail : member-secretary@rpcb.nic.in
Toll Free Help Line No. : 18001806127 Ext. 7
Regd. Post
No.: SCMG&DS/(GEN-84)/ RPCB/ Vol-Il C 2 9 — L9 | DATE: 2 1{1))D¢)q
M/S Rajender Stone Crusher

Kh. No. 100, 101/2, 101/165, Moda Pahar,
Tehsil & District Jhunjhunu.

Sub.:- Show Cause Notice for intended revocation of Consent to operate under section 21/22 of
the Air (Prevention and Control of Pollution) Act, 1981 and intended directions of
closure under section 31A of the Air Act, 1981 and imposition of Env. Compensation in
respect of your  stone crusher-plant located at Kh. No. 100, 101/2, 101/165, Moda Pahar,
Tehsil & District Jhunjhunu

Ref.:- (i) Consent to operate issued to your aforesaid unit vide Board letter dated 05/07/2017 .
(i1) Inspection of the unit carried-out by the Board’s officials on 16/10/2019.

Sir,

I, Whereas the Air (Prevention and Control of Pollution) Act, 1981 (Hereinafter called as the “Air
Act™) came in to force in whole of the State of Rajasthan w.e.f. 16.06.1981;

2. And whereas the said Air Act was enacted to provide for the prevention & control of Air pollution
and for the maintaining and restoring the wholesomeness of air.

3. And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter called as
the “Board”) has been conferred powers to take such steps as are necessary for the prevention
control & abatement of air pollution.

4. And whereas industry is being operated in name and style of M/s. Rajender Stone Crusher,(herein
after called as the “Industry™) at Kh. No. 100, 101/2, 101/165, Moda Pahar, Tehsil & District
Jhunjhunu and engaged in production of Stone Grit & Dust,

5. And whereas last consent to operate under the Air Act for Stone Grit & Dust was granted vide
Board’s letter dated 05/07/2017 with validity up-to 31/05/2022 subject to conditions mentioned
therein.

6. And whereas, the industry was inspected by the officials of the State Board on 16/10/2019 and
following non-compliances were observed:

a. That you have installed Hot Mix plant without prior consent from the State Board and
without adequate pollution control measurers in the name of M/S Devi Sahay & Co.
b. That you have dismantled the stone crusher plant, however intimation not given to the

State Board.

7. And whereas, the you have failed to comply with the conditions of consent to operate granted under
the provisions of the Air Act Act. : |

8. And whereas, the State Board may, in exercise of the powers conferred upon it under the provisions
of section 31A of the Air Act, 1981 and in performance of its functions under the Act, issue any
directions in writing to any person, officer or any authority and such person, officer or authority
shall be bound to comply with such directions which includes the power to direct:-

* The closure, prohibition or regulation of any industry, operation or process.
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* Stoppage or regulation of the supply of electricity or water or any other service.
¢ Impose Environment Compensation on the basis of “Polluter Pays Principal”.

In view of above, this show cause notice is being issued as to why the consent to operate
referred above be not revoked and direction for closure under section 31(A) of the Air Act be not
issued against the industry and why Environment Compensation may not be imposed on you for
damaging the environment by your irresponsible actions. . If you have any objection against intended
revocation of consent to operate and intended closure direction, you may submit your reply to this office
along with a copy to Regional Office of the Board at Sikar by 10/12/2019 failing which the action
mentioned above shall be taken without any further notice.

This bears the approval of competent authority

Yours Sincerely,

| <
(Shailja Deval)

Copy to following for information and necessary action:-
1. Regional Office,Rajasthan State Pollution Control Board,Sikar.
2. Master File (Moda-Pahar/NGT Matter). 7
(XA
(K.C.Gupta)
GIC (Mines q_:lld SCMGDS) .
=l » (-
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Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone :0141-5159699,5159604 e-mail : member-secretary@rpcb.nic.in
Toll Free Help Line No. : 18001806127 Ext. 7

Regd. Post

M/s Jai Shree Shyam Baba Crusher
Khasra no. 114/2

Moda

Pahar, Hamiri Road,

Tehsil & District - Jhunjhunu

Sub.:- Show Cause Notice for intended revocation of Consent to operate under section 21/22 of

Ref.:-

Sir.

2% ]

the Air (Prevention and Control of Pollution) Act, 1981 and intended directions of
closure under section 31A of the Air Act, 1981 and imposition of Env. Compensation in
respect of your stone crusher plant located at Khasra no. 114/2, Moda Pahar, Hamiri
Road, Tehsil & District:Thunjhnu.Rajasthan.

(1) Consent to operate issued to your aforesaid unit vide Board letter dated 08/03/2019.
(ii) Inspection of the unit carried-out by the Board's officials on 16/10/2019.

Whereas the Air (Prevention and Control of Pollution) Act, 1981 (Hereinafter called as the
“Air Act”) came in to force in whole of the State of Rajasthan w.c.f. 16.06.1981:
And whereas the said Air Act was enacted to provide for the prevention & control of Air
pollution and for the maintaining and restoring the whaolesomeness of air.
And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter
called as the “Board™) has been conferred powers to take such steps as are necessary for the
prevention control & abatement of air pollution.
And whereas industry is being operated in name and style of M/s. Jai Shree Shyam Baba
Crusher,(herein after called as the “Industry™) at Khasra no. 114/2, Moda Pahar, Tehsil and
District: Jhunjhnu and engaged in production of Stone Grit & Dust,
And whereas last consent to operate under the Air Act for Stone Grit & Dust was granted
vide Board’s letter dated 08/03/2019 with validity up-to 31/05/2023 subject to conditions
mentioned therein.
And whereas, the industry was inspected by the officials of the State Board on 16/10/2019
and following non-compliances were observed:
That neither NOC from CGWA nor any evidence for application for NOC from CGWA
was provided.
That log book for water consumption not maintained.
That the details regarding legal source of raw material not provided and log-book
regarding procurement of the raw material not maintained,
That the Jaw Crusher, Granulator, Roller, Vibratory and transfer points were not fully
covered. '
Boundary wall around the unit premises were nat adequate.

20
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f. Capacity of Stone Crusher not mentioned on the display board.

And whereas, you have failed to comply with the provisions of the Board’s guideline dated
05/06/2018 issued for the Stone crusher units.

8. And whereas, you have failed to comply with the conditions of consent to operate granted

under the provisions of the Air Act.

9. And whereas, the State Board may, in exercise of the powers conferred upon it under the
provisions of section 31A of the Air Act, 1981 and in performance of its functions under
the Act, issue any directions in writing to any person, officer or any authority and such
person, officer or authority shall be bound to comply with such directions which includes
the power to direct:-

=~

® The closure, prohibition or regulation of any industry, operation or process.
* Stoppage or regulation of the supply of electricity or water or any other service.
e Impose Environment Compensation on the basis of “Polluter Pays Principal”.

In view of above, this show cause notice is being issued as to why the consent to
operate referred above be not revoked and direction for closure under section 31(A) of the
Air Act be not issued against the industry and why Environment Compensation may not be
imposed on you for damaging the environment by your irresponsible actions. . If you have
any objection against intended revocation of consent to operate and intended closure direction,
you may submit your reply to this office along with a copy to Regional Office of the Board at
Sikar by 10/12/2019 failing which the action mentioned above shall be taken without any further
notice,

I'his bears the approval of compc;:em authority

Yours Sincerely,

(Shiitafa Devil)
Member Secretary

Copy to following for information and necessary action:-*

I. Regional Office, Rajasthan State Pollution (,ontmf Board, Sikar.
2. Master File (Moda-Pahar/NG'T Matter).

' -9(\ .
(K.C.Gupta)
GIC (Mines and SCMGDS)

1 f-,)(_/
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Rajasthan State Pollution Control Board
Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004

Phone : 0141-5159699, 5159600 e-mail : member-secretary@rpcb.nic.in

Regd. Post
No.: SCMG&DS/(GEN-84)/ RPCB/ Vol-I & S € —§ 9% Date: 9 | } nloeng
M/s. Vinayak Stone Crusher, .
Khasra No. 539 to 543, 545 and 548,
Near Hamiri Road, Moda Pahar,
Tehsil and District:Jhunjhnu,Rajasthan.

Sub.:- Show Cause Notice for intended revocation of Congent to operate under section 21/22 of
the Air (Prevention and Control of Pollution) Act, 1981 and intended directions of
closure under section 31A of the Air Act, 1981 and imposition of Env. Compensation in
respect of your stone crusher plant located at Khasra No. 539 to 543, 545 and 548, Near
Hamiri Road, Moda Pahar, Tehsil and District:Jhunjhnu,Rajasthan.

Ref.:- (i) Consent to operate issued to your aforesaid unit vide Board letter dated 13/03/2018.
(ii) Inspection of the unit carried-out by the Board’s officials on 15/10/2019.

Sir,

1. Whereas the Air (Prevention and Control of Pollution) Act, 1981 (Hereinafter called as the
“Air Act”) came in to force in whole of the State of Rajasthan w.e.f. 16.06.1981;

2. And whereas the'said Air Act was enacted to provide for the prevention & control of Air
pollution and for the maintaining and restoring the wholesomeness of air.

3. And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter
called as the “Board”) has been conferred powers to take such steps as are necessary for the
prevention control & abatement of air pollution. |

4. And whereas industry is being operated in name and style of M/s. Vinayak Stone
Crusher,(herein afier called as the “Industry™) at Khasra No. 539 to 543, 545 and 548, Near
Hamiri Road, Moda Pahar, Tehsil and District:Jhunjhnu,Rajasthan and engaged in
production of Stone Grit & Dust,

5. And whereas last consent to operate under the Air Act for Stone Grit & Dust was granted
vide Board’s letter dated 13/03/2018 with validity up-to 31/01/2023 subject to conditions
mentioned therein. |

6. And whereas, the industry was inspected by the officials of the State Board on 15/10/2019

and following non-compliances were observed:

That you have not applied for the C.G.W.A. permission.

That the details regarding legal source of raw material not provided and log-book
regarding procurement of the raw material not maintained.

That the log-book of water consumption not maintained.

That the transfer point of all conveyors was not covered.

"Height of the wind breaking walls between the belt conveyors was in-adequate.
Mechanical chute/hopper at the transfer points not provided.

Height of boundary-wall around the unit’s premises was in-adequate.

Unit has not provided adequate stack height of DG Set 320 KVA.
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Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone : 0141-5159699, 5159600 e-mail : r-sec b.nic.in

7. And whereas, fugitive emission monitoring was carried out on 15/10/2019 and analyzed
results exceeds the prescribed Standard:- |

Parameter Result ; Standard
Suspended Particulate | 2142 ug/m’ 600 ug/m’
Matter

8. And whereas, you have failed to comply with the provisions of the Board’s guideline dated
05.06.2018 issued for the Stone crusher units.

9. And whereas, you have failed to comply with the conditions of consent to operate granted

~ under the provisions of the Air Act Act.

10. And whereas, the State Board may, in exercise of the powers conferred upon it under the
provisions of section 31A of the Air Act, 1981 and in performance of its functions under
the Act, issue any directions in writing to any person, officer or any authority and such
person, officer or authority shall be bound to comply with such directions which includes
the power to direct:-

« The closure, prohibition or regulation of any industry, operation or process.
* Stoppage or regulation of the supply of electricity or water or any other service.
¢ Impose Environment Compensation on the basis of “Polluter Pays Principal”.

In view of above, this show cause notice is being issued as to why the consent to
operate referred above be not revoked and direction for closure under section 31(A) of the
Air Act be not issued against the industry and why Environment Compensation may not be
imposed on you for damaging the environment by your irresponsible actions. . If you have
any objection against intended revocation of consent to operate and intended closure direction,
you may submit your reply to this office along with a copy to Regional Office of the Board at
Sikar by 10.12.2019 failing which the action mentioned above shall be taken without any further
notice.

This bears the approval of compctém authority

Yours Sincerely,

(Shailja Deval)
Member Secretary
Copy to following for information and necessary action:-
I. Regional Office, Rajasthan State Pollution Control Board, Sikar.
2. Master File (Moda-Pahar/NGT Matter).
X AL
(K.C.Gupta)

GIC (Mines and SCMGDS)
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Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone :0141-5159699,5159604 e-mail - member-secretary@rpcb.nic.in
Toll Free Help Line No. : 18001806127 Ext. 7.

No.: SCMG&DS/(GEN-84)/ RPCB/ Vol-ll!@ﬂé ~J00 pATE: 241|120/

M/s. Amit Stone.

Khasra No 512, 517,

Hamiri Road,

Near Moda Pahar,

Tehsil & District- Jhunjhunu

Sub.:- Show Cause Notice for intended refusal of applications for Consent to establish &
operate under section 21(4) of the Air (Prevention and Control of Pollution) Act. 1981
and imposition of Env. Compensation in respect of your stone crusher plant located at
Khasra No. 512, 517, Village- Hamiri Road. Moda Pahar, Tehsil and
District:Jhunjhnu,Rajasthan. !

Ref:- (i) your application for Consent to establish & operate dated 23.02.2018
(ii) Inspection of the unit carried-out by the Board's officials on 16/10/2019

Sir,

1. Whereas the Air (Prevention and Control of Pollution) Act. 1981 (Hereinafter called as the “Air
Act™) came in to force in whole of the State of Rajasthan w.e.f. 16.06.1981:

2. And whereas the said Air Act was enacted to provide for the prevention & control of Air pollution
and for the maintaining and restoring the wholesomeness of air.

3. And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter called as
the “Board”) has been conferred powers to take such steps as are necessary for the prevention
control & abatement of air pollution.

4. And whereas industry established in name and style of M/s. Amit Stone (herein after called as the
“Industry™ at Khasra No. 512, 517, Moda Pahar,Hamiri-Road, Tehsil and
District:Jhunjhnu,Rajasthan and engaged in production of Stone Grit & Dust.

And whereas you have applied for Consent to Establish & operate on date 23.02.2018
6. And whereas last consent to operate under the Air Act for Stone Grit & Dust was granted vide

Board's letter dated 31/03/2015 with validity up-to 31/01/2017 subject to conditions mentioned

therein.

And whereas, the industry was inspected by the official§ of the State Board on 16/1072019 and

following non-compliances were observed:

a. That you have not applied for the C.G.W A. permission.

. That no meter was provided at water well no log book for water consumption provided
c. That the details regarding legal source of raw material not provided and log-book

regarding procurement of the raw material not maintained.
d. That log-book regarding production was not provided.
That the Jaw crusher, Granulator,dust body and Vibtating Screen were not fully covered.
f  Water spray arrangement at the Jaw crusher. Grahulator.Vibrating Screen and at the
transfer points not found adequate. ’
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Mechanical chute/hopper at the transfer points not provided.
Conveyors were not covered.

That adequate plantation was not provided. !
Boundary-wall around the unit’s premises was not provided.

Eaa

8. And whereas, you have failed to comply with the provisions of the Board's guideline dated
05.06.2018 issued for the Stone crusher units.

9. And whereas, the you have failed to comply with the conditions of consent to operate granted under
the provisions of the Air Act Act. -

10. And whereas, the State Board may, in exercise of the powers conferred upon it under the provisions
of section 31A of the Air Act, 1981 and in performance of its functions under the Act. issue any
directions in writing to any person, officer or any authority and such person. officer or authority
shall be bound to comply with such directions which includes the power to direct:-

« Impose Environment Compensation on the basis of “Palluters Pays Principal™.

in view of above, this show cause notice is being issued as 10 why the applications for consent
to establish & operate referred above be not refused and why Environment Compensation may not
be imposed on you for damaging the environment by vour irresponsible actions. . If you have an)
objection against intended refusal of applications for consent and impositions of FEnvironmen!
Compensation, you may submit your reply to this office along with a copy to Regional Office of the
Board at Sikar by date 10.12.2019, failing which the action mentioned above shall be taken without any

further notice.

This bears the approval of competent authority

Yours Sincerely.

(Shallja Deval)

Member Secretar)
C:_}--(.C_ )
Copy to following for information and necessary action:-
I. PS to Chairperson, RSPCB, Jaipur _
2. Additional PS to Member Secretary, RSPCB, Jaipur. =
(K".'C{“éri..lpl;?l}_

GIC (Mines and SCMGDS
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Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jha:vlana Doongri, Jaipur-302004
Phone :0141-5159699,5159604 e-mail : member-secretary@rpcb.nic.in
Toll Free Help Line No. : 18001806127 Ext. ?f

Regd. Post

M/s. Pratap Stone Crusher

Khasra No. 506, 507, Hamiri Road,
Village-Moda Pahar,

Tehsil &District-Jhunjhunu..

Sub.:- Show Cause Notice for intended revocation of Consent to operate under section 21/22 of

Ref.:-

Sir,

b.

T@E e o

the Air (Prevention and Control of Pollution) Act. 1981 and intended directions of
closure under section 31A of the Air Act. 1981 and imposition of Env. Compensation in
respect of your stone crusher plant located at Khasia No. 506. 507. Hamiri Road. Moda
Pahar, Tehsil and District:Jhunjhnu Rajasthan.

(i) Consent to operate issued 10 your aforesaid unit vide Board letter dated 27.02.2019.
(i) Inspection of the unit carried-out by the Board's offigials on 16/10/2019.

Whereas the Air (Prevention and Control of Pollution) Act. 198] (Hereinafter called as the ~Air
Act”) came in to force in whole of the State of Rajasthan w.e.f, 16.06.1981;
And whereas the said Air Act was enacted to provide for the prevention & control of Air pollution
and for the maintaining and restoring the wholesomeness of air.
And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinatier called as
the “Board™) has been conferred powers to take such steps as are necessary for the prevention
control & abatement of air pollution.
And whereas industry is being operated in name and style of M/s. Pratap Stone Crusher.: herein
after called as the “Industry™) at Khasra No. 506. 507. Hamiri Road, Moda Pahar, Tehsil and
District:Jhunjhnu,Rajasthan and engaged in production of Stone Grit & Dust.
And whereas last consent to operate under the Air Act for Stone Grit & Dust was granted vide
Board’s letter dated 27/02/2019 with validity up-t0'31/10/2021 subject 10 conditions mentioned
therein.
And whereas, the industry was inspected by the officials of the State Board on 16/10/2019 and
following non-compliances were observed:

That you have not applied for the C.G.W.A. permission.

That no meter was provided at water well no log book for water consumption provided

That the Jaw crusher was not fully covered.

Water spray arrangement at the Granulator not found adequate.

Mechanical chute/hopper at the transfer points not prcwlded

Conveyors were partially not covered. Py

That adequate plantation was not provided b

Boundary-wall around the unit’s premises at one side was not provided.

DATE: 2|1 2019
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7. And whereas fugitive emissions monitoring of unit was carried out on date 16/10/2019 and SPM
results were found to be 3354 pg/m’ against the prescribed limit of 600 pg/m” .

8. And whereas, you have failed to comply with the provisions of the Board's guideline dated
05.06.2018 issued for the Stone crusher units. '

9. And whereas, the you have failed to comply with the condjl;ons of consent 10 operate granted under
the provisions of the Air Act Act.

10. And whereas, the State Board may, in exercise e of the powtrs conferred upon it under the provisions
of section 31A of the Air Act, 1981 and in performance of its functions under the Act. issug any
directions in writing to any person, officer or any authority and such person. ofticer or authority
shall be bound to comply with such directions which includes the power to direct:-

¢ The closure, prohibition or regulation of any industry. ¢peration or process.
* Stoppage or regulation of the supply of electricity or water or any other service.
* Impose Environment Compensation on the basis of ~"Polluters Pays Principal™.

In view of above, this show cause notice is being issued as to why the consent to operate
referred above be not revoked and direction for closure under section 31(A) of the Air Act be not
issued against the industry and why Environment Compensation may not be imposed on you for
damaging the environment by your irresponsible actions. If you have any objection against intended
revocation of consent to operate and intended closure direction, you may submit your reply to this office
along with a copy to Regional Office of the Board at Sikar by date 10.12.2019. failing which the action
mentioned above shall be taken without any further notice.

This bears the approval of competent authority

Yours Sincerely,

{'\h.{f ige\dh

Member Secretary

o C
Copy to following for information and necessary action:-
|. Regional Office,Rajasthan State Pollution Control Boald Sikar.
2. Master File (Moda-Pahar/NGT Matter). | (
i NN
[ (K.C.Gupta)

GIC (Mines and SCMGDS)

,\ ANC 3.
R .
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Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone :0141-5159699,5159604 e-mail : member-secretary@rpch nic in
Toll Free Help Line No. - 18001806127 Ext. 7

Regd. Post
No.: SCMG&DS/(GEN-84) RPCB/ Vol-Il' 70 Y —706 DATE: 2;,”’295
M/s. Rai Mata Stone Crusher
(Old Name-Sukhvindra Stone Crusher),
Khasra No.506, 507, Hamiri Road, Moda Pahar,
Tehsil and District:Jhunjhnu,Rajasthan.

Sub.:- Show Cause Notice for intended refusal of Consent to operate application dated
28/02/2019 under section 21(4) ol the Air (Prevention and Control of Pollution) At
1981 and intended directions of closure under section 31A of the Air Act. 1981 and
imposition of Env. Compensation in respect of your stone crusher plant located
Khasra No.306. 307, Hamiri Road. Moda Pahar. | ¢hsil and Dyistect:hunjhno Rajasthan

Refi:- (i) Unit's application for consent to operate dated 28022019
(i1) Inspection of the unit carried-out by the Board's officials on 16/10/2019,

Sir,

I. Whereas the Air (Prevention and Control of Pollution) Act. 1981 (Hereinafter called us the “Aw
Act™) came in to force in whole ol the State ot Rajasthan w et 16.06. 1981

2. And whereas the said Air Act was enacted 10 provide for the prevention & control of Air pollution
and for the maintaining and restoring the wholesomeness ol air.

3. And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter called as
the “Board™) has been conferred powers 1o take such steps as are necessary for the prevention
control & abatement of air pollution

4. And whereas industry is being operated in pame and sivle of Mis. Rai Mata Stone Crusher (O1d

Name-Sukhvindra Stone Crusher) (hercin atter called as the “Indusiny ) at Khasra No. 306, 507,
Hamiri Road. Moda Pahar. Tehsil and District: Jhunihnd. Rajasthan and engaged m production ot
Stone Grit & Dust

And whereas industry has submitted application tor renewal of consent 1o operate on dated
28/02/2019. i

6. And whereas last consent to operate under the Air Act for Stone Grit & Dust was granted vide
Board's letter dated 10/03/2016 with validity up-to 2810272019 subject to conditions mentioned
therein 2

And whereas, the industry was inspected by the officials of the State Board on 16102019 and
tollowing non-compliances were observed:

L

e |

a. That you have not applied for the C.G;.W.A. permission.

b. That you have not provided water meter at bore 'well and not maintained log book for
water consumption. |

¢. That the Jaw crusher. Granulator & Vibrators screen were not tully covered.

d. Water spray arrangement at the Jaw crusher. Granulator. Vibrating Sereen and at the
transfer points not found adequate

e. Mechanical chute’hopper at the transfer points not provided.

f.  Convevors were not covered. g

¢. Height of boundarv-wall around the unit’s f\I‘L';I‘!':.I.‘\U\ was in-adequate
h. Adequate plantation was not provided.
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Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone :0141-5159699,5159604 e-mail : member-secretary@rpcb.nic.in
Toll Free Help Line No. 18001806127 Ext. 7

8 And whereas, you have failed to comply with the provisions of the Board’s gwideline dated
05.06.2018 issued for the Stone crusher units

9. And whereas, the you have failed to comply with the conditions of consent to operate granted under
the provisions of the Air Act Act.

10. And whereas. the State Board may. in exercise of the powers conterred upon it under the provisions
of section 31A of the Air Act. 1981 and in performarice of its functions under the AcL issue any
directions in writing to any person. officer or any atthority and such persomn. officer or authority
shall be bound 1o comply with such directions which includes the power to direct:-

o The closure, prohibition or regulation of any industry. operation or process
« Stoppage or regulation of the supply of electricity or water or any other service.
o Impose Environment Compensation on the basis ol “Polluter Pays Principal™

In view of above. this show cause notice is being issued as 1o why the application for consent to
operate referred above be not refused and direction for closure under section JHA) of the Air Act
be not issucd against the industry and why Environment Compensation may not be imposed on vou
for damaging the environment by vour irresponsible actions. [T vou have any objection azainst
intended refusal of consent to operate application and intended closure direction, you may supnit your
reply to this office along with a copy to Regional Office of the Board at Sikar by date 10 122009 fatling
which the action mentioned above shall be taken without any further notice.,

I'his bears the approval ol competant adthorin

Y oursSineereiy
m Q{)

(Shailifs Devaly
'\'1c|nhu|‘\_‘w cretars

o—to
Capy to following for information and necessary action:-
. Regional Office,Rajasthan State Pollution Control Board. Sikar
2. Master File (Moda-Pahar/NGT Matier) vy 7
: ! J_X/' 1__,\
Ch O Luptan

GO (Mines and SCNGDS
C\ \e o
\
: %1 :n‘;_

4
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Rajasthan State Pollution Control Board @'

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone :0141-5159699,5159604 e-mail : member-secretary@rpcb.nic.in
Toll Free Help Line No. : 18001806127 Ext. 7
|
No.: SCMG&DS/(GEN-84)/ RPCB/ Vol-IV “767~"70¢ DATE: 2 () 2019

M/s Ratnambhari Stone Crusher Udyog,

Khasra No.100/2, Hamiri Road, Moda Pahar
Tehsil and District — Jhunjhunu, Rajasthan.

Sub..- Show Cause Notice for intended revocation of Consent to operate under section 21/22 of the Air
(Prevention and Control of Pollution) Act, 1981 and intended directions of closure under section 31A of
the Air Act, 1981 and imposition of Env. Compensation in respect of your stone crusher plant located at
Khasra No.100/2, Hamiri Road, Moda Pahar, Tehsil and District - Jhunjhunu, Rajasthan.

Ref.:- (i) Consent to operate issued to your aforesaid unit vide Board letter dated 22/03/2018.
(ii) Inspection of the unit carried-out by the Board’s offitials on 16/10/2019.

Sir,

1. Whereas the Air (Prevention and Control of Pollution) Act, 1981 (Hereinafter called as the “Air
Act™) came in to force in whole of the State of Rajasthan w.e.f. 16.06.1981;

2. And whereas the said Air Act was enacted to provide for the prevention & control of Air pollution
and for the maintaining and restoring the wholesomeness of air.

3. And whereas keeping this in view the Rajasthan State Pollution Control Board (hercinafter called as
the “Board”™) has been conferred powers to take such steps as are necessary for the prevention
control & abatement of air pollution.

4. And whereas industry is being operated in name and style of M/s Ratnambhari Stone Crusher
Udyog (herein after called as the “Industry”) at Khasra No.100/2, Hamiri Road, Moda Pahar, Tehsil
and District — Jhunjhunu, Rajasthan and engaged in production of Stone Grit & Dust,

5. And whereas last consent to operate under the Air Act for Stone Grit & Dust was granted vide
Board’s letter dated 22/03/2018 with validity up-to 30/06/2022 subject to conditions mentioned
therein.

6. And whereas, the industry was inspected by the of’ﬁcm]s of the State Board on 16/10/2019 and

following non-compliances were observed:

That log book for daily water consumption not provided.

That the Vibrating screen and Dust body were not fully covered.

Water spray arrangement at the dust body and at the transfer points not found adequate,

Mechanical chute/hopper not provide at dust conveyor.

Boundary wall around the crusher premises was not provided at one and half side of

plant.

oo

7. And whereas, vou have failed to comply with the provisions of the Board’s guideline dated
05.06.2018 issued for the Stone crusher units.

8. And whereas, the you have failed to comply with the conditions of consent to operate granted under
the provisions of the Air Act Act.

9. And whereas, the State Board may, in exercise of the powers conferred upon it under the provisions
of section 31A of the Air Act, 1981 and in performance of its functions under the Act, issue any
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directions in writing to any person, officer or any authority and such person, officer or authority
shall be bound to comply with such directions which includes the power to direct:-

« The closure, prohibition or regulation of any industry, operation or process.
« Stoppage or regulation of the supply of electricity or water or any other service.
o Impose Environment Compensation on the basis of “Polluter Pays Principal™.

In view of above, this show cause notice is being issued as to why the consent to operate
referred above be not revoked and direction for closure under section 31(A) of the Air Act be not
issued against the industry and why Environment Compensation may not be imposed on you for
damaging the environment by your irresponsible actions. . If you have any objection against intended
revocation of consent to operate and intended closure direction, you may submit your reply to this office
along with a copy to Regional Office of the Board at Sikar by date 10.12.2019 failing which the action
mentioned above shall be taken without any further notice.

This bears the approval of competent authority
Yours Sincerely,
=
NS
(Shailja Deval)
{\@mbier Secretary
o

Copy to following for information and necessary action:-
1. Regional Office, Rajasthan State Pollution Control Board,Sikar.
2. Master File (Moda-Pahar/NGT Matter). : 7
,/‘:< e S
(K.C.Gupta)
GIC (Mines and SCMGDS)
2 -

(/ (-_g:r;"xuliq_,tl \ \

A hevs,
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Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone :0141-5159699.5159604 e-mail : member-secretarvi@rpeb.nic.in
Toll Free Help Line No. : 18001806127 Ext. 7

Regd. Post

M/s. Shivam Grit Private Limited
Khasra no. 114/1/3 and 508

Maoda Pahar, Hamiri Road,
Tehsil & District - Jhunjhunu.

Sub.:- Show Cause Notice for intended revocation of Consent to operate under section 21/22 of

Ref.:-

Sir,

(28]

wd

a.

the Air (Prevention and Control of Pollution) Act, 1981 and intended directions of
closure under section 31A of the Air Act. 1981 and imposition of Env. Compensation in
respect of your stone crusher plant located at Khasra no. 114/1/3 and 508, Moda Pahar,
Tehsil and District:Jhunjhnu,.Rajasthan: !

(i) Consent to operate issued to your aforesaid unit vide Board letter dated 13/09/2018.
(ii) Inspection of the unit carried-out by the Board’s officials on 16/10/2019.

Whereas the Air (Prevention and Control of Pollution) Act, 1981 (Hereinafter called as the
“Air Act”) came in to force in whole of the State of Rajasthan w.e.f. 16.06.1981;
And whereas the said Air Act was enacted to provide for the prevention & control of Air
pollution and for the maintaining and restoring the wholesomeness of air.
And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafier
called as the “Board™) has been conferred powers to take such steps as are necessary for the
prevention control & abatement of air pollution.
And whereas industry is being operated in name and style of M/s. Shivam Grit Private
Limited,(herein after called as the “Industry”) at Khasra no. 114/1/3 and 508, Moda Pahar,
Tehsil and District: Jhunjhnu and engaged in prodiction of Stone Grit & Dust,
And whereas last consent to operate under the Air Act for Stone Grit & Dust was granted
vide Board’s letter dated 13/09/2018 with validity up-to 31/08/2023 subject to conditions
mentioned therein.
And whereas, the industry was inspected by the offjcials of the State Board on 16/10/2019
and following non-compliances were observed:
That neither NOC from CGWA nor any evidence for application for NOC from CGWA
was provided.

b. That log book for water consumption not maintained.

That the details regarding legal source of rawl'material not provided and log-book
regarding procurement of the raw material not maintained.

That the Jaw Crusher, Cone, Roller. Vibratory and transfer points were not fully covered.
Wind breaking walls between the belt conveyors not provided.

Mechanical chute not provided.

Ré

Dated: O | / 1112019
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2. Boundary wall around the unit premises were not adequate

7. And whereas, you have failed to comply with the provisions of the Board's guideline dated
05/06/2018 issued for the Stone crusher units.

8. And whereas, you have failed to comply with the conditions of consent to operate granted
under the provisions of the Air Act.

9. And whereas, the State Board may, in exercise of the powers conferred upon it under the
provisions of section 31A of the Air Act, 1981 and in performance of its functions under
the Act, issue any directions in writing'to any person, officer or any authority and such
person, officer or authority shall be bound to comply with such directions which includes
the power to direct:-

* The closure, prohibition or regulation of any industry, operation or process.
» Stoppage or regulation of the supply of clectricity or water or any other service.
* Impose Environment Compensation on the basis of “Polluter Pays Principal”.

In view of above, this show cause notice is being issued as to why the consent to
operate referred above be not revoked and direction for closure under section 31(A) of the
Air Act be not issued against the industry and why Environment Compensation may not be
imposed on you for damaging the environment by your irresponsible actions. . If you have
any objection against intended revocation of consent to operate and intended closure direction,
you may submit your reply to this office along with a copy to Regional Office of the Board at
Sikar by 10/12/2019 failing which the action mentioned above shall be taken without any further
notice.

This bears the approval of competent authority

Yours Sincerely,

..-.I! \ .

-
(Shaildja Deval)
Member Secretary

Copy to following for information and necessary action:-
I. Regional Oftfice, Rajasthan State Pollution Control Board, Sikar.
2. Master File (Moda-Pahar/NGT Matter).

A

] : f_l‘(.C,Gu‘;.)ta)
GIC (Mines and SCMGDS)

Y 1

Ly
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Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone :0141-5159699,5159604 e-mail : member-secretary@rpcb.nic.in
Toll Free Help Line No. : 18001806127 Ext. 7

Regd. Post
No.: SCMG&DS/(GEN-84)/ RPCB/ VOi"lU?’}‘gr—' 7!5" Dated: 2 l’ H) 209

M/s. Sidhhi Vinayak Stone Crushing Company
Khasra no. 114/1/3 (new khasra no 506)

Moda Pahar, Hamiri Road,
Tehsil & District — Jhunjhunu

Sub.:- Show Cause Notice for intended revocation of Consent to operate under section 21/22 of
the Air (Prevention and Control of Pollution) Act. 1981 and intended directions of
closure under section 31A of the Air Act, 1981 and imposition of Env. Compensation in
respect of your stone crusher plant located at Khasra no. 114/1/3 (new khasra no 506),
Moda Pahar, Hamiri Road, Tehsil & District:Jhunjhnu,Rajasthan.

Ref.:- (i) Consent to operate issued to your aforesaid unit vide Board letter dated 13/03/2018.
(ii) Inspection of the unit carried-out by the Board’s officials on 16/10/2019.

Sir,

1. Whereas the Air (Prevention and Control of Pollution) Act, 1981 (Herecinafter called as the

“Air Act”) came in to force in whole of the State of Rajasthan w.e.f. 16.06.1981:

And whereas the said Air Act was enacted to provide for the prevention & control of Air

pollution and for the maintaining and restoring the wholesomeness of air.

And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter

called as the “Board”) has been conferred powers to take such steps as are necessary for the

prevention control & abatement of air pollution.

4. And whereas industry is being operated in name and style of M/s. Sidhhi Vinayak Stone
Crushing Company (herein after called as the “Industry”) at Khasra no. |14/1/3 (New
Khasra no 506), Moda Pahar, Tehsil and District; Jhunjhnu and engaged in production of
Stone Grit & Dust, ;

5. And whereas last consent to operate under the Air Act for Stone Grit & Dust was granted
vide Board’s letter dated 13/03/2018 with validity up-to 31/03/2023 subject to conditions
mentioned therein.

6. And whereas, the industry was inspected by the officials of the State Board on 16/10/2019
and following non-compliances were observed:

a. That neither NOC from CGWA nor any evidence for application for NOC from CGWA
was provided. i

b. That log book for water consumption not maintained.

¢. That the details regarding legal source of raw material not provided and log-book
regarding procurement of the raw material not maintained.

(]

e
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d. That the Jaw Crusher, Cone, Roller, Vibratory and transfer points were not fully covered.
e.  Wind breaking walls between the belt conveyors not provided.
f.  Boundary wall around the unit premises were not adequate.

7. And whereas, you have failed to comply with the provisions of the Board's guideline dated
05/06/2018 issued for the Stone crusher units.

8. And whereas, you have failed to comply with the conditions of consent to operate granted
under the provisions of the Air Act. '

9. And whereas, the State Board may, in exercise of the powers conferred upon it under the
provisions of section 31A of the Air Act, 1981 and in performance of its functions under
the Act, issue any directions in writing to any person, officer or any authority and such
person, officer or authority shall be bound to comply with such directions which includes
the power to direct:-

® The closure, prohibition or regulation of any industry, operation or process.
* Stoppage or regulation of the supply of electricity or water or any other service.
¢ Impose Environment Compensation on the basis of “Polluter Pays Principal™.

In view of above, this show cause notice is being issued as to why the consent to
operate referred above be not revoked and direction for closure under section 31(A) of the
Air Act be not issued against the industry and why Environment Compensation may not be
imposed on you for damaging the environment by your irresponsible actions. . If you have
any objection against intended revocation of consent to operate and intended closure direction.
you may submit your reply to this office along with a copy to Regional Office of the Board at
Sikar by 10/12/2019 failing which the action mentioned above shall be taken without any further
notice.

This bears the approval of compelfent authority
Yours Sincerely,
A
(Shailaja Deval)
Member Secretary

Copy to following for information and necessary action:-

I. Regional Office, Rajasthan State Pollution Control Board, Sikar.
2. Master File (Moda-Pahar/NGT Matter).

; [II"(.(‘,.-(_}ulplal o
GIC (Mines and SCMGDS)

I p
L

o
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Rajasthan State Pollutibn Control Board ( ﬁj

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone :0141-5159699,5159604 e-mail : m ember-secretary@rpcb.nic.in
Toll Free Help Line No. : 18001806127 Ext. 7
Regd. Post
No.: SCMG&DS/(GEN-84)/ RPCB/ Vol-l/ 7 /&~ 718 pATE: 24112013

M/s Ridhi Sidhi Stone Crusher,
Khasra No. 240, 242, 243 & 274,
Moda Pahar, Hamiri Road,

Tehsil and District: Jhunjhnu, Rajasthan.

Sub.:- Show Cause Notice for intended revocation of Consent to operate under section 21/22 of
the Air (Prevention and Control of Pollution) Act, 1981 and intended directions of closure under
section 31A of the Air Act, 1981 and imposition of Env. Compensation in respect of your stone
crusher plant located at Khasra No. 240, 242, 243 & 274, Moda Pahar, [amiri Road, Tehsil and
District: Jhunjhnu, Rajasthan.

Ref.:- (i) Consent to operate issued to your aforesaid unit vide Board letter dated 19/02/2018.
(ii) Inspection of the unit carried-out by the Board's officials on 16/10/2019.

Sir,

1. Whereas the Air (Prevention and Control of Pollution) Act, 1981 (Hereinafter called as the “Air
Act”) came in to force in whole of the State of Rajasthan w.e.f. 16.06.1981;

2. And whereas the said Air Act was enacted to provide for the prevention & control of Air pollution
and for the maintaining and restoring the wholesomeness of air.

3. And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter called as
the “Board”) has been conferred powers to take such steps as are necessary for the prevention
control & abatement of air pollution.

4. And whereas industry is being operated in name and style of M/s Ridhi Sidhi Stone Crusher, (herein
after called as the “Industry”) at Khasra No. 240, 242, 243 & 274, Moda Pahar, Hamiri Road, Tehsil
and District: Jhunjhnu, Rajasthan and engaged in production of Stone Grit & Dust,

5. And whereas last consent to operate under the Air Act for Stone Grit & Dust was granted vide
Board’s letter dated 19/02/2018 with validity up-to 28/02/2023 subject to conditions mentioned
therein.

6. And whereas, the industry was inspected by the officials of the State Board on 16/10/2019 and
following non-compliances were observed: 1

That you have not applied for the C.G.W.A. permission

That you have not provided metering arrangement at bore well and log book for daily

water consumption.

That the dust body was not covered.

Conveyer was not covered - -

Mechanical chute/hopper at the transfer points not provided.

Boundary wall was not provided at one side. ' diml

Plantation was not found in- adequate. '

ew

1
1

@™o e

7. And whereas, you have failed to comply with the provisions of the Board’s guideline dated
05.06.2018 issued for the Stone crusher units. L&

8. And whereas, the you have failed to comply with the conditions of consent to operate granted under
the provisions of the Air Act Act. : 1
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9. And whereas, the State Board may, in exercise of the powers conferred upon it under the provisions
of section 31A of the Air Act, 1981 and in performance of its functions under the Act, issue any
directions in writing to any person, officer or any authority and such person, officer or authority
shall be bound to comply with such directions which includes the power to direct:-

® The closure, prohibition or regulation of any industry, operation or process.
* Stoppage or regulation of the supply of electricity or water or any other service.
* Impose Environment Compensation on the basis of “Polluter Pays Principal”.

In view of above, this show cause notice is being issued as to why the consent to operate
referred above be not revoked and direction for closure under section 31(A) of the Air Act be not
issued against the industry and why Environment Compensation may not be imposed on you for
damaging the environment by your irresponsible actions. . If you have any objection against intended
revocation of consent to operate and intended closure direction, you may submit your reply to this office
along with a copy to Regional Office of the Board at Sikar by date 10.12.2019 failing which the action
mentioned above shall be taken without any further notice.

This bears the approval of competent authority

Yours Sincerely,

(ShailjaDeval)
Member Secretary
Copy to following for information and necessary action:-
1. Regional Office,Rajasthan State Pollution Control Board, Sikar.
2. Master File (Moda-Pahar/NGT Matter), /
X/ \. . T
(K.C.Gupta)

GIC (Mines and SCMG S)
ic 14_)__5 \\
" 'I\lr-
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Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004

Phone :0141-5159699,5159604 e-mail : member-secretary@rpch.nic.in

Toll Free Help Line No. : 18001806127 Ext. 7

Regd. Post
No.: SCMG&DS/(GEN-84)/ RPCB/ Vol-1/ =7 /9 ~72 pATE: 2111/ 2019

M/S Jai Maa Bhawani Stone Crusher
Kh. No. 4187/239, 4188/239,
Hamiri Road, Moda Pahar, Tehsil & District Jhuhjhunu.

Sub.:- Show Cause Notice for intended revocation of Consent to operate under section 21/22 of
the Air (Prevention and Control of Pollution) Act. 198] and intended directions of
closure under section 31A of the Air Act, 1981 and imposition of Env. Compensation in
respect of your stone crusher plant located at Kh. No. 4187/239, 4188/239,Hamiri Road,
Moda Pahar, Tehsil & District Jhunjhunu

Ref.:- (i) Consent to operate issued to your aforesaid unit vide Board letter dated 07/05/2018 .

(ii) Inspection of the unit carried-out by the Board’s officials on 16/10/2019.

Sir,

1. Whereas the Air (Prevention and Control of Pollution) Act, 1981 (Hereinafter called as the “Air
Act”) came in to force in whole of the State of Rajasthan we.f. 16.06.1981;

2. And whereas the said Air Act was enacted 1o provide for the prevention & control of Air pollution
and for the maintaining and restoring the wholesomeness of air.

3. And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafier called as
the “Board™) has been conferred powers to take such steps as are necessary for the prevention
control & abatement of air pollution.

4. And whereas industry is being operated in name and style of M/s. Jai Maa Bhawani Stone
Crusher (herein after called as the “Industry”) at Kh. No. 4187/239, 4188/239,Hamiri Road.
Moda Pahar, Tehsil & District Jhunjhunu and engaged in production of Stone Grit & Dust,

5. And whereas last consent to operate under the Air Act for Stone Grit & Dust was granted vide
Board’s letter dated 07/05/2018 with validity up-to 31/07/2022 subject to conditions mentioned
therein.

6. And whereas, the industry was inspected by the officials of the State Board on 16/10/2019 and
reported closed, however you have not intimated State Board regarding closure of unit.

7. And whereas, you have not provided adequate pollution  control measures as per Board’s guideline
dated 05/06/2018 for the Stone Crusher.

8. And whereas, the you have failed to comply with the conditions of consent to operate granted under
the provisions of the Air Act Act.

9. And whereas, the State Board may, in exercise of the powers conferred upon it under the provisions
of section 31A of the Air Act, 1981 and in performance of its functions under the Act, issue any
directions in writing to any person, officer or any authority and such person, officer or authority
shall be bound to comply with such directions which includes the power to direct:-

* The closure, prohibition or regulation of any industry, operation or process.
* Stoppage or regulation of the supply of electricity or water or any other service.
* Impose Environment Compensation on the basis of “Polluter Pays Principal”.
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In view of above, this show cause natice is being issued as to why the consent to operate
referred above be not revoked and direction for closure under section 31(A) of the Air Act be not
issued against the industry and why Environment Compensation may not be imposed on you for
damaging the environment by your irresponsible actions, . If you have any objection against intended
revocation of consent to operate and intended closure direction, you may submit your reply to this office
along with a copy to Regional Office of the Board at Sikar by 10/12/2019 failing which the action
mentioned above shall be taken without any further notice.

This bears the approval of competent authority

Yours Sincerely,

} 2

>
(Shailja Deval)

Mem er Secretary

ol

Copy to following for information and necessary action:-

I. Regional Office,Rajasthan State Pollution Control Board, Sikar.
2. Master File (Moda-Pahar/NGT Matter). |1 R4
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Rajasthan State Pollution Control Board @

Headquarter, 4, Institutional Area, Jlnalana Doongn Jalpur-302004
Phone :0141-5159699,5159604 e-mail : cri :
Toll Free Help Line No. : 18001806127 Ext. 7
Regd. Post
No.: SCMG&DS/(GEN-84)/ RPCB/ Vol-ll/ 722 — 7 2.4~ DATE: 2,y } 90)9

M/s K. K. Stone Crusher,

Khasra No 4187/239 & 4188/239,
Moda Pahar, Hamiri Road,

Tehsil and District: Jhunjhnu, Rajasthan.

Sub.:- Show Cause Notice for intended revocation of Consent to operate under section 21/22 of
the Air (Prevention and Control of Pollution) Act, 1981 and intended directions of closure under
section 31A of the Air Act, 1981 and imposition of Env. Compensation in respect of your stone
crusher plant located at Khasra No 4187/239 & 4188/239, Moda Pahar, Hamiri Road, Tehsil and
District: Jhunjhnu, Rajasthan.

Ref.:- (i) Consent to operate issued to your aforesaid unit vide Board letter dated 08/05/2018.
(ii) Inspection of the unit carried-out by the Board’s officials on 16/10/2019.

Sir,

1. Whereas the Air (Prevention and Control of Pollution) Act, 1981 (Hereinafter called as the “Air
Act”) came in to force in whole of the State of Rajasthan w.e.f. 16.06.1981;

2. And whereas the said Air Act was enacted to provide for the prevention & control of Air pollution
and for the maintaining and resturmg the wholesomeness of air.

3. And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter called as
the “Board”) has been conferred powers to take such steps as are necessary for the prevention
control & abatement of air pollution.

4. And whereas industry is being operated in name and style of M/s K. K. Stone Crusher, (herein after
called as the “Industry”) at Khasra No 4187/239 & 4188/239, Moda Pahar, Hamiri Road, Tehsil and
District: Jhunjhnu, Rajasthan and engaged in production of Stone Grit & Dust,

5. And whereas last consent to operate under the Air Act for Stone Grit & Dust was granted vide
Board’s letter dated 08/05/2018 with validity up-to 31.03.2023 subject to conditions mentioned
therein,

6. And whereas, the industry was inspected by the officials of the State Board on 16/10/2019 and
following non-compliances were observed:

a. That you have not applied for the C.G.W.A. permission.

b. That you have not provided meter at bore well and log book for daily water consumption.
That the Jaw crusher, Cone crusher, Vibrating screen and Dust body were not fully
covered.

Conveyors were not covered.

Plantation was not found adequate.

Water spray arrangement at dust body and at thc transfer points not found adequate.
Mechanical chute/hopper at the transfer points not provided.

Boundary wall around the crusher premises was not provided at one and half side of
plant

o

o R
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7. And whereas, you have failed to comply with the provisions of the Board’s guideline dated
05.06.2018 issued for the Stone crusher units.

8. And whereas, the you have failed to comply with the conditions of consent to operate granted under
the provisions of the Air Act Act.

9. And whereas, the State Board may, in exercise of the powers conferred upon it under the provisions
of section 31A of the Air Act,” 1981 and in performance of its functions under the Act, issue any
directions in writing to any person, officer or any authority and such person, officer or authority
shall be bound to comply with such directions which includes the power to direct:-

¢ The closure, prohibition or regulation of any industry, operation or process.
« Stoppage or regulation of the supply of electricity or water or any other service.
e Impose Environment Compensation on the basis of “Polluter Pays Principal”.

In view of above, this show cause notice is being issued as to why the consent to operate
referred above be not revoked and direction for closure under section 31(A) of the Air Act be not
issued against the industry and why Environment Compensation may not be imposed on you for
damaging the environment by your irresponsible actions. . If you have any objection against intended
revocation of consent to operate and intended closure direction, you may submit your reply to this office
along with a copy to Regional Office of the Board at Sikar by date 10.12.2019 failing which the action
mentioned above shall be taken without any further notice.

This bears the approval of competent authority

Yours Sincerely,

O

| }

(Sh 'iljaTival)
Member Secretary
olc

Copy 10 following for information and necessary action:-

1. Regional Office,Rajasthan State Pollution Control Board, Sikar.
2. Master File (Moda-Pahar/NGT Matter). /<
A~

(K.C.Gupta
GIC (Mines and SCMGD
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Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone :0141-5159699,5159604 e-mail : member-secretary(@rpcb.nic.in
Toll Free Help Line No. : 18001806127 Ext. 7

Regd. Post

M/s Shakambhari Stone Crusher Company
Khasra no. 4427/578, 4228/516 and 4429/515
Moda Pahar, Hamiri Road,

Tehsil & District - Jhunjhunu

Sub.:- Show Cause Notice for intended revocation of Consent to operate under section 21/22 of

the Air (Prevention and Control of Pollution) Act, 1981 and intended directions of
closure under section 31A of the Air Act, 1981 and imposition of Env. Compensation in
respect of your stone crusher plant located at Khasra no. 4427/578, 4228/516 and
4429/515, Moda Pahar, Hamiri Road. Tehsil & District:Jhunjhnu,Rajasthan.

Ref.:- (i) Consent to operate issued to your aforesaid unit vide Board letter dated 27/07/2016.

Sir,

o

(11) Inspection of the unit carried-out by the Board’s officials on 16/10/2019.

Whereas the Air (Prevention and Control of Pollution) Act, 1981 (Hereinafier called as the
“Air Act”) came in to force in whole of the State of Rajasthan w.e.f. 16.06.1981;

And whereas the said Air Act was enacted to provide for the prevention & control of Air
pollution and for the maintaining and restoring the wholesomeness of air.

And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter
called as the “Board") has been conferred powers to take such steps as are necessary for the
prevention control & abatement of air pollution.

And whereas industry is being operated in name and style of M/s. Shakambhari Stone
Crusher Company ,(herein after called as'the “Industry™) at Khasra no. 4427/578, 4228/516
and 4429/515, Moda Pahar, Tchsil and District: Jhunjhnu and engaged in production of
Stone Grit & Dust, (NSRS

And whereas last consent to operate under the Air Act for Stone Grit & Dust was granted
vide Board’s letter dated 27/07/2016 with validity up-to 31/05/2021 subject to conditions
mentioned therein.

And whereas, the industry was inspected by the olfi¢ials of the State Board on 16/10/2019
and following non-compliances were observed:

a. That neither NOC from CGWA nor any evidence for application for NOC from CGWA

was provided.
That log book for water consumption not maintainked.

c. That the details regarding legal source of raw material not provided and log-book

regarding procurement of the raw material not maintained.

Dated: ‘7 | ’11;95’9
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d. That the Jaw Crusher, Cone, Roller, Vibratory and transfer points were not fully covered.
e. Wind breaking walls between the belt conveyors not provided.
[. Boundary wall around the unit premises were not adequate.

7. And whereas, you have failed to comply with the provisions of the Board’s guideline dated
05/06/2018 issued for the Stone crusher units.

8. And whereas, you have failed to comply with the conditions of consent to operate granted
under the provisions of the Air Act.

9. And whereas, the State Board may, in exercise of the powers conferred upon it under the
provisions of section 31A of the Air Act, 1981 and in performance of its functions under
the Act, issue any directions in writing to any person, officer or any authority and such
person, officer or authority shall be bound to comply with such directions which includes
the power to direct:-

* The closure, prohibition or regulation of any industry, operation or process.
* Stoppage or regulation of the supply of electricity or water or any other service.
e Impose Environment Compensation on the basis of “Polluter Pays Principal”.

In view of above, this show cause notice is being issued as to why the consent to
operate referred above be not revoked and direction for closure under section 31(A) of the
Air Act be not issued against the industry and why Environment Compensation may not be
imposed on you for damaging the environment by your irresponsible actions. . If you have
any objection against intended revocation of consent to operate and intended closure direction,
you may submit your reply to this office along with a copy to Regional Office of the Board at
Sikar by 10/12/2019 failing which the action mentioned above shall be taken without any further
notice.

This bears the approval of competent authority

Yours Sincerely,

_.‘ﬂ ,-.‘--.\\ >

/ \| p
K_ eval)

Member Secretary

Copy to following for information and necessary action:-

I. Regional Office, Rajasthan State Pollution Control Board, Sikar.

2. Master File (Moda-Pahar/NGT Matter). |

./{
X

(KC.Gupta)
GIC (Mines and SCMGDS)
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Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhélai;\a Doongri, Jaipur-302004

Phone :0141-5159699,5159604 e-mail : member-secretary@rpcb.nic.in
Toll Free Help Line No. : 18001806127 Ext. 7

Regd. Post

M/S Shri Ram Sharnam Stone Crushing Co.,
Kh. No. 4188/239 & 4187/239, Moda Pahar,
Tehsil & District Jhunjhunu.

Sub.:- Show Cause Notice for intended revocation of Consent to operate under section 21/22 of

Ref.:-

Sir,

o

o e

the Air (Prevention and Control of Pollution) Act, 1981 and intended directions of
closure under section 31A of the Air Act, 1981 and imposition of Env. Compensation in
respect of your : stone crusher plant located at Khasra No. Kh. No. 4188/239 & 4187/239,
Moda Pahar, Tehsil & District Jhunjhunu uasr

(i) Consent to operate issued to your aforesaid unit vide Board letter dated 13/12/2016.
(ii) Inspection of the unit carried-out by the Board’s officials on 16/10/2019.

Whereas the Air (Prevention and Control of Pollution) Act, 1981 (Hereinafter called as the “Air
Act”) came in to force in whole of the State of Rajasthan w.e.f. 16.06.1981;

And whereas the said Air Act was enacted to provide for the prevention & control of Air pollution
and for the maintaining and restoring the wholesomeness of air.

And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter called as
the “Board”) has been conferred powers to take such steps as are necessary for the prevention
control & abatement of air pollution.

And whereas industry is being operated in name and style of M/s. Shri Ram Sharnam Stone
Crushing Co r,(herein after called as the “Industry™) at Khasra No. Kh. No. 4188/239 &
4187/239, Moda Pahar, Tehsil & District Jhunjhunu and engaged in production of Stone Grit

& Dust.
And whereas last consent to operate under the Air Act for Storle Grit & Dust was granted vide
Board’s letter dated 13/12/2016 with validity up-to 30/11/2021 subject to conditions mentioned

therein.
And whereas, the industry was inspected by the officials of the State Board on 16/10/2019 and

following non-compliances were observed:
That you have not maintained log book for water consumption
That the details regarding legal source of raw material not provided and log-book
regarding procurement of the raw material not maintained.
Wind breaking walls between the belt conveyors not found adequate height.
Mechanical chute/hopper at the transfer points not adequate.
Height of boundary-wall around the unit’s premises tvas in-adequate.
Transfer point of conveyors are not covered.

And whereas, you have failed to comply with the prowsrons of the Board's guideline dated
05.06.2018 issued for the Stone crusher units.

And whereas, the you have failed to comply with the cm‘ldmons of consent to operate granted under
the provisions of the Air Act Act. i

>2.

/(G

DATE: 2.1t/ 2019
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9. And whereas, the State Board may, in exercise of the powers conferred upon it under the provisions

* The closure, prohibition or regulation of any industry, operation or process.
* Stoppage or regulation of the supply of electricity or water or any other service.
* Impose Environment Compensation on the basis of “Polluter Pays Principal”.

In view of above, this show cause notice is being issued as to why the consent to operate
referred above be not revoked and direction for closure under section 31(A) of the Air Act be not
issued against the industry and why Environment Compensation may not be imposed on you for
damaging the environment by your irresponsible actions. . If you have any objection against intended
revocation of consent to operate and intended closure direction, you may submit your reply to this office
along with a copy to Regional Office of the Board at Sikar by 10/12/2019 failing which the action
mentioned above shall be taken without any further notice.

This bears the approval of competent duthority

Yours Sincerely,
\l \_“"‘-\
-
(Shalija Deval)
Member Secretary

Copy to following for information and necessary action:-
I Regional Office,Rajasthan State Pollution Control Board, Sikar.
2. Master File (Moda-Pahar/NGT Matter). 7
Pt
(K.c.‘é:}aﬁ‘)‘ -
GIC (Mines and SCMGDS)
B ,F-::L— - -
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Rajasthan State Pollution Control Board
Headquarter, 4, Institutional Arca, Jhalana Doongri, Jaipur-302004
Phone :0141-5159699,5159604 ¢-mail : member-secretary@rpeb.nic.in
Toll Free Help Line No. : 18001806127 Ext. 7
Regd. Post
No.: SCMG&DS/(GEN-84) RPCB/ Vol-1l/ 7 3 / — 732 Dated: Q. r[ 1 ]'2013

M/s Metro Stone Crusher
Khasra No. 506, 507

Moda Pahar, Hamiri Road,
Tehsil and District - Jhunjhunu

Sub.:- Show Cause Notice for intended revocation of Consent to operate under section 21/22 of
the Air (Prevention and Control of Pollution) Act, 1981 and intended directions of
closure under section 31A of the Air Act, 1981 and imposition of Env. Compensation in
respect of your stone crusher plant located at Khasra No. 506, 507, Moda Pahar, Hamiri
Road, Tehsil & District:Jhunjhnu Rajasthan.

Ref:- (i) Consent to operate issued to your aforesaid unit vide Board letter dated 05/07/2017.
(ii) Inspection of the unit carried-out by the Board’s officials on 16/10/2019.

Sir,

I. Whereas the Air (Prevention and Control of Pollution) Act, 1981 (Hereinafier called as the
“Air Act™) came in to force in whole of the State of Rajasthan w.e.f. 16.06.1981;

2. And whereas the said Air Act was enacted to provide for the prevention & control of Air
pollution and for the maintaining and restoring the wholesomeness of air.

3. And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter
called as the “Board”) has been conferred powers to take such steps as are necessary for the
prevention control & abatement of air pollution.

4. And whereas industry is being operated in name and style of M/s. Metro Stone
Crusher(herein after called as the “Industry”) at Moda Pahar, Tehsil and District: Jhunjhnu
and engaged in production of Stone Grit & Dust,

5. And whereas last consent to operate under the Air Act for Stone Grit & Dust was granted
vide Board’s letter dated 05/07/2017 with validity up-to 31/03/2022 subject to conditions
mentioned therein.

6. And whereas, the industry was inspected by the officials of the State Board on 16/10/2019
and following non-compliances were observed:

a. That the Jaw Crusher, Granulator, Vibratory and transfer points were not fully covered.
b. Mechanical chute/hopper not provided.

¢. Wind breaking walls between the belt conveyors not provided.

d. Boundary wall around the unit premises were not adequate.

e. Capacity of stone crusher not mentioned on the Display Board.

7. And whereas, you have failed to comply with the provisions of the Board’s guideline dated
05/06/2018 issued for the Stone Crusher units.
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8. And whereas, you have failed to comply with the conditions of consent to operate granted
under the provisions of the Air Act.

9. And whereas, the State Board may, in exercise ol the powers conferred upon it under the
provisions of section 31A of the Air Act, 1981 and in performance of its functions under
the Act, issue any directions in writing to any person, officer or any authority and such
person, officer or authority shall be bound to comply with such directions which includes
the power to direct:-

e The closure, prohibition or regulation of any industry, operation or process.
« Stoppage or regulation of the supply of electricity or water or any other service.
e Impose Environment Compensation on the basis of “Polluter Pays Principal”.

In view of above, this show cause notice is being issued as to why the consent to
operate referred above be not revoked and direction for closure under section 31(A) of the
Air Act be not issued against the industry and why Environment Compensation may not be
imposed on you for damaging the environment by your irresponsible actions. . [f you have
any objection against intended revocation of consent to operate and intended closure direction,
you may submit your reply to this office along with a copy to Regional Office of the Board at
Sikar by 10/12/2019 failing which the action mentioned above shall be taken without any further
notice.

This bears the approval of competent authority

Yours Sincerely,

.'f.’f__“\
(bl

Member Secretary

Copy to following for information and necessary action:-

I. Regional Office, Rajasthan State Pollution Control Board. Sikar.
2. Master File (Moda-Pahar/NG'T Matter).

(K.C.Gupta)
GIC (Mines and SCMGDS)
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Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone :0141-5159699,5159604 e-mail : member-secretary@rpcb nic.in
Toll Free Help Line No. : 18001806127 Ext. 7

~ Regd. Post
No.: SCMG&DS/AGEN-84) RPCB/ Vol-l P Ay —*7 3.6 DNEF fpfey 9
M/s. Ganpati Stone Crusher,
Khasra No.4185/240, Moda Pahar,
Tehsil and District:Jhunjhnu,Rajasthan.

Sub.:- Show Cause Notice for intended revocation of Consent to operate under section 2122 ol .
the Air (Prevention and Control of Pollution) Act. 1981 and intended directions ol
closure under section 31A of the Air Act. 1981 and imposition of Env. Compensation in
respect of your stone crusher plant located at Khasra No.41835/240. Moda Pahar. lehsil
and District:Jhunjhnu.Rajasthan.

Ref:- (i) Consent to operate issued 10 Your atoresaid unit vide Board letier dated 09092019,
(it) Inspection of the unit carried-out by the Board’s ofticials on 16/ 10,2019,

Sir,

I. Whereas the Air (Prevention and Contral of’ Pollution) Act. 1981 (Hereinatier called as the ~An
Act™) came in to force in whole of the State of Rajasthan w.e¢.[ 16.06.1981

> And whereas the said Air Act was enacted 1o provide tor the prevention & control of Air pollution
and for the maintaining and restoring the wholesomeness of anr

3 And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafier called as
the “Board™) has been conferred powers to take such steps as are necessary for the prevention
control & abatement of air pollution.

4. And whereas industry is being operated in name und style of Mis. Ganpati Stone Crusher. therein
after called as the “Industny™) at Khasra No 4185240, Moda Pahar. 1ehsil and District: Jhunjhnu.
Rajasthan and engaged in production of Stone Grit & Dust.

5. And whereas last consent to operate under the Air Act tor Stone Grit & Dust was aranted vide
Board's letter dated 09/09/2019 with validity up-to 29/02/2024 subject to conditons mentioned
therein.

6. And whereas. the industry was inspecied by the officials of the State Board on 16710 2019 and
following non-compliances were observed:

a. That you have not applied for the C.G.W.A. permission.

b. That you have not provided water meter at bore well and not maintained log book lor
water consumption.

¢. Mechanical chute/hopper at the transfer points not provided.

d. Boundary-wall around the unit’s premises was not provided.

3

7 And whereas, you have failed 1o comply with the provisions of the Board’s puideline dated
05.06.2018 issued for the Stone crusher units.

8. And whereas, the you have failed to comply with the conditions of consent 1o operate granted under
the provisions of the Air Act Act.

9 And whereas, the State Board may. in exercise of the powers conferred upon it under the provisions
of section 31A of the Air Act. 1981 and in performance of its functions under the Act. issue any
directions in writing to any person. oflicer or any authority and such person. officer or authority
shall be bound to comply with such dircctions which includes the power to direct:-
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Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone :0141-5159699,5159604 e-mail : member secretary@rpcb mic in
Toll Free Help Line No. : 18001806127 Ext. 7

e The closure. prohibition or regulation of any industrs, operation or process.
« Stoppage or regulation of the supphy of electticyy or water or any other service.

o Impose Environment Compensation on the basis of ~Polluter Pays Principal”

In view of above. this show cause notice is being issued as to why the consent 1o operale
referred above be not revoked and direction for closure under seetion 31(A) of the Air Act be nat
issued against the industry and why Fovironment Compensation may not be imposed on you for
damaging the environment by your irresponsible actions. - [T you have any objection against imtended
revocation of consent 1o operate and intended closure direction. vou may submit your rephy 10 this office
along with a copy to Regional Office of the Board a1 Sikar by date 10122019 failing which the acti
mentioned above shall be taken without any further notice.

This bears the approval of competent authority

Yours Sincerely

Copy to following for information and necessar action:-
| Regional Office.Rajasthan State Pollution Control Board. Sikar

1 Master File (Moda-Pahar/NGT Matter). yzj\/\/
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